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QUESTIONS AND ANSWERS . 368
% PrioE oF COPPER

_ 174. Taz HowoumasLe Mz. HOSSAIN IMAM: Will Government stite .®
. whether the price of copper is 12 annas per pound in U. K. and rupee one and annas
ten in India ? If so, what are the reasons for this great difference ? If not, what # -
are the facts ? ' ) -

. Tae HoNoURABLE Me. H. M. PATEL : The price of copper ingot is about annas ®
€ix a Ib. in U. K. and annas ten pies nine a lb. in India for copper issued from Gig~
ernment stocks. Government issue price is fixed on the basis of indigenous copper
prioe, of which oost of production is higher. .

Tae HoNouraBLE Mr. HOSSAIN IMAM™: Is it available in the market at
this controlled rate : ’ -

Tae HoNoURABLE MR. H. M. PATEL : It is issued under control directions ;
80 you can only get it on permits. ‘ .

Tes HoNourasrLe Mr. HOSSAIN IMAM : Is copper sold in the market or
not ? And has any rate been fixed for it in respect of sales in the market ?

Tax HoNoURABLE Me. H. M. PATEL : There is no controlled price in that
sense.
. Tee HonoURABLE MR. G. S. MOTILAL : To what kind of copper does this
rate apply, because there are different varieties ? .

Tte HoxoUrABLE MB. H. M. PATEL : I said 10 annas and 9 pies is the price
fixed for copper which is issued from Government stocks. e

THE HONQUBABLE” ME. G. 8. MOTILAL : Copper of what particular variety -

Tae HoNourabLe Me. HOSSAIN IMAM : Is it sheets or ingots ? ’

Tae HoNouraBr M. H. M. PATEL : Copper ingots.

Tre HoNouriBLE MR. HOSSAIN IMAM : Will the Honourablé Member give
us the rate for copper sheets ?%

Tae HoNourasLe Mr. H. M. PATEL : If you putin anether question.

’ . * PRICE® OF ALUM

175. Tur Hovourasie M. HOSSAIN IMAM : Will Government state the'  *

following facts about the price of ferrous alum : — '

() landed qost or indport price ;

(b) price demanded by I.C. I. ; and

(c) price asked by or being paid to Indian manufacturers ?

. TeHE HoNouraBLE St MAHOMED USMAN (on behalf of Supply Dspartment) :

(@) Approximate c. i. f. price of ferrous alum (alumina ferric) in slabs is £8-15-0
per ton, and of powder in bags £12-10-0 per ton. This cost includes War Risk
Insurance.

(®) 1. C. 1. selling price f.o.r. main ports for 14/1569%, slabs of alumina ferric is
Rs. 196 per ton. : .

(¢) The latest quotations against Government demands received from indigenous
producers for similar material range from Rs. 160 to Rs. 290 per ton.

Tae HoNoUurABLE MR. HOSSAIN IMAM : Will the Honourable Member
explain in which Department this is dealt with—Commerce or Industries and Civil
Supplies ?

TaE HoNourABLE StTe MAHOMED USMAN : Supply Department.

IMPORT OF AN AMMONIUM SULPHATE PranT FROM THE U. 8. A,

176. Tae HoNouraBLE Mr. HOSSAIN IMAM : Will Government state : (a) When
aend on what conditions have thé Government of India consented to Travancore’s
proposal to buy ammonium sulphate plant from America ! (b) Have the British
Dollar Control and the Empire Bureau of areas given their consent ! (c) What
arrangement for shipping space has been made ? (d) What is the capacity of the plant,

: S

e
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ordered and its estimated cost ? and (¢) What method of manufacture has been adopt-
o ¢d for this plant ¢

Tae HoNouraBLE SIR MAHOMED USMAN (on behalf of Supply Depsrtment)
48) Government have no direct concern with the project and the question of con-
ditions does not, therefore, arise. The grant of dollar facilities was agreed to in
§eptember, 1944,

‘!(b) Dollar exchange was sanctioned by the Indian control as the project was

regarded as of immediate war-time importance.

(¢). It is primarily for the Company to make shipping arrangements but the good
. offices” of the Indian Supply Mission will be made available, if necessary.

(d) The capacity of the plant is understood to be 50 ,000 tone per annum o.nd its.
©ost rupees one crore.

(¢) Government have no definite information. .

Tre HoNouraBrLe Mr. HOSSAIN IMAM : Was thns soheme started in ocon*
sultation with the Government of India or wlthout i

TeE HoNoURABLE Stk MAHOMED USMAN : It is a scheme by the Govern-
ment of Travancore.

Tae HoNoUrABLE Mr. HOSSAIN IMAM : But was it started in consultation
with the Government of India ?
o 'Tmn HoNOURABLE SR MAHOMED USMAN They might have been consult-

Tre HoNoURABLE ME. HOSSAIN IMAM : I want to know whether this will
have any effect-on the producing capacity of the Singhereni plant ¥

Tee HoNOURABLE S MAHOMED USMAN : No, it will not have any eﬂ’eot.

NATIONAL WAR FRONT

177. Tax HoNouraBLE Mr. HOSSAIN IMAM : Will Government lay on the
table the following information about the National War Front : (z) The names and
the special qualifications of and the honorarig and privileges given to the Provin.

. cial leaders ¢ (b) Honoraria and the privileges given to the District leaders ? (c)
The quantity of petrol sanctioned in each province for the leaders ? and (d) The
estimated expenditure this year in each Province on National War Front ¢

Tee HoNoumaBLE S;ik MAHOMED (USMAN : A statement showing the
required information is laid on the table of the Houso

. ‘ STATE MENT N
(a) Names and special qualifications of and honorarium and privileges given to the provincial
Leaders of the National War Frent.

($) Name of province. i Leader.
Madras . . . . His Excellency the Governor.
Orissa . . . . His Excellency the Governor.
Punjab . . . . The Hon. Honorary Major Nawabzada Mahk Khizar
Hayat Tiwana.
Sind . . . . The Hon. Sir Ghulam Hussain Hidayatullah.
Assam . . . . . The Hon. Sayied Sir Md. S8aadulla.
Bengal . . . . . Dr. 8ir A. F. Rahman.
Bombay . -. . . . Sir Rustom Masani.
Bihar . . . . ‘. Mr. C.P.N. Singh, C.LLE.
C. P. & Berar . . . 8ir Morapant Joshi.
U.P.&EN..W.F.P.. . No Leaders.

(45) Qualifications.—Except in the case of Bengal, Bombay, Bihar and Central Provinices
all the Leaders are eithor Governors of Provincer or Prime Ministers. In . these four Provinces
the Leaders are prominent members cf the public. -

- (¢i4) Honorarium and privileges.—Theo Provincial Leaders do not draw any salary or hono-
rarium nor do they enjoy any special privileges. The mnon- oﬂicml Leaders draw travelling
expenses for tours undertaken ‘I(’;: tl.e Naticnal War Front.
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(b) The Wistrict Leaders of the National War Front whereyer they exnt do not draw any
honorarium nor do they have any special privileges. They however draw travelling allowances
for toure undertaken for National War Front work. o

(c) Quantity of petrol sanctioned® in each province for Distriot Lcader_a‘

Name of province. Quantity of petrol sanctioned per month.
Bengal . . . 8 gallons each. N
Bombay . . . 350 gallons for 25 District Leaders. and 3 Bombay
' City Directors.
Sind . . .? . TUp to 10 gallons each.* ~ R
Orissa . . . * Up to 30 gallons each.
Bihar . . . . . 10—85 gallons in aceordance with the size of the Distriot
Other Provinces . . . On merits of each case.

(d) Estimated expenditure on National War Front in a:ch province in 1944-45.

. Rs. .

Madras . . . 8,32,000

Bombay . . . 3,68,100

Bengal . . . . 4,33,000

United Provinoes . . 3,87,600

Punjab . . . . 3,864,700

Bibar . . . . 3,75,300

C. P. & Berar . . . 1,87,900

‘Orissa . . . . 1,61,000

N.W,F.P. . . 1,84,500

Assam . . . 3,02,700 ’
Sind g . . 92,200 -

Total * 36,79,000

COMMUNAL COMPOSITION OF GAZETTED OF rronns IN 'rma: PLANNING AND DEevVELOP-
MENT DEPARTMENT

178. THE HoNoURABLE MR. HOSSAIN IMAM : Will Government lay on the
table a statement about the Planning and Development Department showing : (a) The
communal composition of the Gazetted Officers on 3lst January, 1945 ? (b) The
names, salaries, qualifications and the method of selection of directly recruited staff
from 1st April, 1944 to end of February, 1945 ? (c) Whether it is proposed to increase
the number of officers ? and (d) Whether communal r&tlo is applicable to .these
appointments or not ? '

Tae HoNoUuraBLE Mr. H. MU PATEL (a) and (d). Statements are laid on
the table of the House.

(c) As the necessity arises.
(@) The communal rule is applicable to all direct recruitment but not to transfers

- or promotions or recruitment to posts mvolvmg the possession of specialist or tech-
nical qualifications.

THE HoNoUuraBLE MRr. HOSSAIN IMAM Has any proportion been fixed
for direct appointments and promotlons ! The Home Department rmght enlighten
w8 on that subject.

Tue HONOURABLE MR. E CONRAN-SMITH : I must ask for notice of
the question.

————

{a) Statement showing the Communal Composition of Gazetted Officers on 31t January y, 1946
Hindus . . . . . . . . . . . . . .
Muslims . . . . . . . . .
‘Qther Mmorntnos . .
Europeans - . .

’
——

Total . 10

—————
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(b) Directly reoruited sldff upto 28th February, 1945. . .
Name. Salary. Qualifications.
Rs. ' P
(¢) Dr. D. N. Wadia . 2,000 Retired: Geologist, Geological Survey of India. Fors

s merly Chief Geologist, Ceylon Government.
Twwe appointed chairman of the Indian Science

ngress (Geolo%wd Section).
Author of several bookg on Geology.
(¢1) Prof. C. N. Vakil 2,600 University Professor of Economics & Director, School
- of Economics & Sogjclogy, University of Bombay.

Author of several books on Indian Economic Problems.
Bz-President, Indian Eccnomic Conference, Patna,
. 1934.

One of the Senior Economists in the country.

Method of selection.—Government looked round for suitable candidates of the qualifications
required and with the permission of the F P.S8.C. appomted them.

Cor.wcnox oF Saupi DuEks

179. THE HoNOURABLE MR. HOSSAIN IMAM: Will Government state the
result of representations made to the Saudi Government regarding the rupee-riyal
exchange rates ? Is it a fact that during the last Haj pilgrimage local rate in Mecca.
was Rs. 1-4-0 to a riyal, whereas Government charged at Rs. 1-12-0 to a riyal, result-

ing in a loss of Rs. 125 to each pilgrim ? When and how were the Saudi dues paid
to Hejaz Government ? : .

. THE HoNouraBLE Mr. R. N. BANERJEE : The Government of India have
been told that other countries have accepted the exchange rates fixed by the Saudi
Arabian Government and that preferential treatment cannot be accorded to Indians.

That Government have however been again pressed for the refund and their reply
i8 awaited.

Government have. no accurate information as regards the market rate of
Riyal in the Hejaz, but eomplaints received from pilgrims indicate that it was
about Rs. 1-4-0 per riyal. Government collected pilgrim dues at the rate of Rilpee
one and annas eleven per riyal. The Saudi dues were paid to the Hejaz Govern-
ment in rupees through the usual agency of banks in February.

Tur HoNoURABLE M&. HOSSAIN IMAM ¢~ February of 1945 1

TaE HoNOURABLE MR. R.'N. BANERJEE : Yes.

Tar HONOURABLE Mr. HOSSAIN IMAM : What was the Riyal exchange at.
that time ?.

Tree HonourasLE Mr. R. N. BAN ERJEE : I ha.vq po information ; but that
will not be relevant, because recoveries had to be made in October ant November

Tre HoNourasLE Mr. HOSSAIN IMAM : Do the Government propose to
change this arrangement for the future, or will they ha.ve the same system for the
next Haj season, ?

TaE HoNoUurABLE MR. R. N. BANERJEE : 1 may inform the Honourable
Member that attempts were made in the past to do so, and even this year we con-
veyed to the Saudi Arabian Government the objections of our Muslim population
to this system, but we were told definitely that unless we fell in with this system it
wi)uld not be possible for Indian Muslims to participate in the Haj pilgrimage.

I may also add, Sir, thgt the rate is not as unjustifiable as would appear at
first sight. Further 'information received since shows that during the Haj season
the rupee exchange rate of Riyal always goes down and if we were to allow these
Rs. 28 lakhs to be placed on the local market during the Haj season, it is quite

possible that the rupee rate would have been very much lower than what we ha.vo
enforced in making recovery of our dues.

Tae HoNouraBLE Mr. THIRUMALA ROW : Can a reply become a speooh
when we put a supplementary question, Sir ?-

THE HoNoURABLE S RAHIMTOOLA CHINOY : As I understand from

‘the reply, the rate paid to Government was Rs. 1-4-0. and that charged to the Haji
was Rs. 1-11.0.
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Tae HoNoUrRABLE MR. R. N. BANERJEE : That was the rate at wluoh the
. dues were paid to the Hejaz Government.

Tee HoNouraBLE S;R RAHIMTOOLA CHINOY : In your reply you said
‘tha.t the market rate was Rs. 1.4-0 ? .

. Twe HoNouraBLE MR. R. N. BANERJEE : The market rate was Rs. 1-4-0'
at the time but we had to make recoveries at the rate prescribed by the Hejaz Govern-
ment.

TRE HONOURABLE MR, HOSSAIN IMAM : Would Government con.sxdot
the possibility of paying in gold or allowing the passengers to pay in gold ?

Tae HoNOURABLE ME. R. N. BANERJEE : That was also done, Sir, but, -
a8 the Honourable Member is aware, there is & ban on the export of gold on any
large scale. So, we cannot avail ourselves of that.

Tiae HoxouraBLE Mr. HOSSAIN IMAM : Will the Finance Departmen®
relax it to a little extent and save seven annas per rupee ?

(No answer.)
Musmms IN THE Cmme oF INCOME-TAX OFFICERS

180. TuE HoNouraBLE MR. HOSSAIN IMAM: Will Government state the
steps taken to maintain the prescribed percentage of Muslims in the cadre of Income-
tax Officers, Class I, in the reorganisation of Income-tax Services ? -

TrE HoNoURABLE 81B CYRIL JONES : The Class I Service of Income-tax
Officers will consist of two grades. Appointments to the lst Grade will be made
by promotion and consequently without regard to communal - considerations.
809, of vacancies in grade II will be filled by direct recruitment and consequent-
ly in accordance with the existing orders 259, of such vacancies will be reserved
for Muslims.

APPOINTMENT OF PER_SONAL ASSISTANT TO THE COMMISSIONER OF INOOME-TAX

,181. TuE HoNouraBLE Mr. HOSSAIN IMAM: Will Government state:
(a) Whether the normal tenure of the post of the P. A. to the Commissioner of
Income-tax is three vears ?

(b) Whether there is a conventi®h in the Punjab that Muslims and Hindu®
should hold the post of P. A. alternately ?

(c) If the reply to (b) is in the aiﬁrmatxve, will Government state why a.
Muslim was appointed in 1943 after a lapse of over four years ? and

(d) Why was the Muslim who was appointed to the post of P. A. in April, 1943
and removed from that poest in June, 1943 not succeeded by a Muslim ?

Tre HowourasrLe Sk CYRIL JONES': (a) The post of Personal Assistant:
to the Commissioner-of Income-tax is not technically a tenure post, but under the-
Board’s instructions, it is not the practice ordinarily to retain any particular
incumbent in the post for more than three years.

(b) No. The post of Personal Assistant is filled by the most suitable junior-
officer available at the time, havmg regard to all circumstances.

(¢) Does not arise. -

(d) The Honourable Member’s attention is invited to my reply to part (bY
of this question. The most suitable junior officer available at the time happened
to be a non-Muslim.

Tae HoNoURABLE Mr. HOSSAIN IMAM : With respect to part (b), has it.
been the practice in the past to appoint Hindus and Muslims alternately ?

TrE HoNOURABLE StB CYRIL JONES : Not as a matter of principle.
Tae HoNoUuraBLE Mr. HOSSAIN IMAM : As a matter of fact, it has been so %

TaR Honomuxu: Sm CYRIL JONES : T do not think sQ, but I cannos
‘ste- définitely. 4

[ 4
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APPOINTMENT OF ASSISTANT COMMISSIONER OF INCOME-TAX

, 182, THE HonouraBLE Mr. HOSSAIN IMAM: Will Government state
whether -any Muslim officer has been appointed as Assistant. Commissioner of In-
oome-tax since lst January, 1944, and how many non-Muslims have beens
appointed apto 28th February, 1945 ? . v ’

TaE HoNoURABLE Stk CYRIL JONES : Since-1st January, 1944 13 officers

have been appointed on a permanent basi® as Assistant Commissioners. Of these
five are Muslims and eight non-Muslims. - -

Use oF CONGRESS Frags As DusTers. -

183. TaE HoNoUrRABLE MR. NARAYANDAS GIRDHARDAS : (a) Has the
attention of Government been drawn to the reports published in the newspapers
bout pulling down from private buildings the Congress flags and using them a8
d usters in some Delhi Courts ?

(b) If so, do they propose to take suitable action to publicly express their
disapproval of such action and state whether they propose to. take suitable action
against the persons responsible for such actions to prevent recurrence of such inci-

- dents in future ?

TrE HoNoURABLE Me. E. CONRAN-SMITH : (a) and (b). Yes. The reports
were incorrect and no action om them is necessary.

ALLOTMENT OF QUARTERS TO MEMBERS OF THE CENTRAL LEGISLATURE

184. THE HoNoUraBLE MrR. NARAYANDAS GIRDHARDAS: Will the
Government of India state.the policy and principles on which quarters are allotted
at New Delhi to the members of the Central Legislature and by whom such allot-
ments are made ?  °

THE HoNOURABLE Mr. SHAVAX A. LAL: Presumably the Honourable
Member has in mind allotments for the session period, Such allotment in the case
of members of the Council of State is made by the Joint Secretary, Legislative
Department and in the case of members of the Legislative Assembly by the Secretary
Legislative Assembly Department. Two circulars giving the desired information
are laid on the table. - '

- e

GOVERNMENT OF INDIA,

LEGISLATIVE DEPARTMENT
Circular No. XXXIII

A MEMBERS or tTeE COUNCIL or STATE.

New Delhs, the 15th December 1944
8re,

I am directed to address you in connection with accommodation during th;a ensuing Session
which will commence in New Delhi about the middle of February, 1944, and to inquire whether
you desire to reserve any of the quarters noted below :—

- léa) 4 single and 2 married Buites in the Western Court intended for those who live in European
style. : .
(b) 13 Orthodox Quarters at Windsor Place, Ferozshah Road and Queensway.
(c) 13 Orthodox Officers’ Buugalows.

2. A statement (Enclosure No. 1) giving details of the accommodation contained in these
quarters and showing the rents which have beer fixed on the basis of a daily and a ses<ion’s
tenancy is attached. A quarter taken on the former basis may be relinquished at any time
and rent will be charged anly for the actual period of occupation but in that event no lien on the
quarter will be permissible. For a quarter taken on the latter basis a lien will be allowed but
rent will be charged for the whole session whether the quarter is accupied or not. - A relaxation
of this rule will only be permissible under very special circumstances at the disoretion of the
Joirt Secretary, Legislative Department. Attention is speotally invited to this rule and to the
requirement of three days notice of arrival to be given to the Executive Engineer, * A * Division,
Central P. W. D., New Delhi. :

The rents, which are provisional, include the rent for the sanctioned scale of furniture only

and extra rent must be paid for additional furniture taken, a receipt for the same being signed.
Bed linen and towels are not supplied. .

-

t
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3. Applications for accommodation should clearly state whether it is required at the daily or
sessional rate. In the ahsence of such information it will be assumed that the quarter is required
on a sessional basis. Preferencer will be given to applications at sessional rate.

4. The residences are intended for Members only and under no circumstances should un-
suthorised persons be permitted to ocoupy them. This applies even to cases where residences
are vacated before the expiry of the period for which they were allotted. It is, there fore, request.
ed that they should be made over to the Central P. W. D. authorities on vacation.

5. Residences can only be occupied one week before the eommencement of the Seasion and
one week after its termination unless a Member's presence is required on business connected with
the Legislature. - ’ .

6. Permission to ocoupy residences for any period before or after the period of the Session‘
must be previously obtained frem the Estate Officer, Central P. W. D., New Delhi.

7. Double quarters will only be allotted to Members who are bringing their families.

8. The contract for messing arrangements for those living in European style at the Western
Court has been given to a caterer whose charges have been fixed as shown in Enclosure No. 2.
Residence here will be conditional on payment of the daily rates for messing as shown in the
said enclosure during the period they are in residence. . Musical instruraents including grama-

- phones and wireless sets should not be played in the Western Court 8o as to be a source of annoy-.
anoe to other residents and in no case should they be played after 11 P.M. without the prior con-.
sent of the Manager.

9. Applications for accommodation should state whether a garage is also required.

10. A reply to this letter is requested by the 15th January, 1945. Applications received
after 1-30 P.M. on that date will not be entertaired.

-

Enclosure No. 1. .

Statement showing the particulars of accommodation and rents of quarters in the Western
Court, Windsor Place, Ferozshah Road, and Queensway, and of Orthodox Officers’ Bunga
lows in New Delhi available for Members of the Council of State. .

. Rate of rent (provl.).

-

Nos. of quarters - Particulars of Accommoda- )
T tion. Sessional Daily
WestERN  COURT. hadid Rs. a. P. Rs. . P.
Unorthodos Marvied Suites.
No.12 . . . . . 2 bad room s and 1 bath
room (The second : .
room can be used as a sit- 176 156 0 56 80 °
. ting room).
No. 83 . . . RN Ditto .
Unorthodox single Sudtes.
No. 5 . . . . . 1bed room and 1 bath room
No. 54 . . . . . Ditto . . . 104 2 0 3.1
No. 8 . . . . . Ditto . . ]
No. 7 . . . . . Ditto . . 106 6 0 3 20
ORTHODOX QUARTERS ‘
Windsor Place.
Nos. 6,7,8,10and 16 . . lhall . "
1 sitting room
« 1 dining room |
1 bed room
1 bath ‘room
1 kitchen . .
1 store . . . % 216 0 O 6 6 0
1 water closet .
1 courtyard . S
No.9 . . The accommodation in this
quarter is the same as in
the above, but the court-
yard is smaller. o J
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Nos. of quarters

Pa—.rtriculsrs of Accommoda-
_* tion.

Rate of rent (provl.).

o
-

Ferosahah Road
*  Nos. 12-A and 12-E

e .

Nos. 12-B and 12.D .
No.12C . . .

Mw
Nos. 23 and 25« .

ORTHODOX  OFFICERS’
BUNGALOWS

. UOanning Lane
. No.1 . !

ORrTHODOX
- BuNGaLOws

Ferozshah Road.
Nos. 1and 2 .

Bleciric Lane.
No.3 . °

l1hal . ~.
1 sitting room .
1 bedmsroom
1 kitchsn . .
1 store . e
2 water olosets .
1 dressing room and bath
room combined . .
1 courtyard
Ditto
The aooommodntlon is tho
same as in the above,
but the rooms are larger.

~

1hall . .
1 gitting room .
1 dining room . .
1 bed room . .
1 kitchen .
1 store

-2 water oiosots

1 dressing room a.nd bath

3 bed rooms .
2 dressing rooms
lswtmgroom./

1 store . .

1 bath room . . .
2 latrines . . .
2 servants’ rooms . -

1 courtyard

1 garden (enolo.aod)

OrricERS’ .

3 bed rooms .

2 dressing rooms

1 sitting room . .
1 dining room . .
1 kitchen . .
1 store . . . 7
1 bath rooth . *

2 latrines .

2 servants’ rooms

1 courtyard . .

1 garden (enclosed) .

Ditto .

P

. 214 2 0

> 213 6 0O

> 218 0 O

> 218 0 0

(4

6

(]

5 0

4 0

6 0

6 O
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- " Rate of rent (provl).

. Nos. of quarters. Particulars of Accommodo-
tion. Sessional Daily
Nrw BUNGALOWS ORTHODOX
Canning Lane .
. ' bed roo 1 Rs. a. p. Rs. A. r.
Nos, 7,9and 11 ., . 2 . . . ;
- 1 drawing rooﬁl ..
1 mingroom .
1labby . .
1 spare room . .
1ki tohen . . .
1 store . . ¢ 218 0.0 6 6 O
2 water olom . )
servan! ;lunm: . . —
1 servants’ closet .
1 courtyard . .
1 garden (enolosod)
" Ferotshah Road _ .
Nos. 7, 9, 10, 11, 18 and 33 . Ditto . . . 218 0 © 6 6Jo

Notes.—(1) The sessxonal rent is based on a seven weeks period of occupation. For any
period in excess of seven weeks rent will be recovered at the monthly rate for the actual period
of ocoupation.

(2) Members are reminded that the Western Court is conducted on the lines of an hotel.
No private arrangements for eooking are permitted. Linen is not supplied in the bed rgoms.

(3) The rents include provisicn for electric current, water and replacement of lamps during:-

the period of ucoupancy.

(4) In no case have garages and stables been included in the rents cf quarters. Servants,

uarters have been excluded in the case cf the Western Court.. Within the Aumbers available
these outhouses will be allojted according to the demand of tenants'at the following rates :—

: Seassional Paily»

Outhouses— . Rs.A.P. Ra a.p:
Garage . . .. 2 . . ,.8130 0 8 0
Stable . . " -, 820 o060
Servmt's quarter . . . . . . . .5 2 0 0 6 0

Oumnt consumed by fans, radio sets, eto., will be recovered in addmon when they are connected:
at the following rates :—

(¢) Ceiling fan at Rs. 4 pér mensem.

)

(¢4) Table fan at Rs. 2 per menaem.
(#4) Radia set a,t Rs>2/8 per mensem.,

(i¢) Heaters, i uons kettles, etc., at Re. § per mensem each at Western Court and Rs, &
at other residences.

Enclosure No. 2.
WESTERN COURT, NEW DELHI N

Schedule showing. the Rates of Catering

Seagon, 1945
‘A.—Daily Rate— B.—Guests—
Rs.A. P. Ra. A. p..
1. Bingle person L. 5 8 0
lmhd couple . . . 10 8 0 Breakfast . . 1 8 0

*These rabes are suhject ta revisian.
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B—Guests—
* A—Daily Rate—contd. Rs. a. P. Rs, A. P.
2. Children— . . ‘
under 8 years . . . 2 0 0 Lunch . . R 200
between 3 and 6 years. ‘2 80
between 6 and 9 years. 3.0 0 Tea . . 012 0
- between 9 and 12 years 4 00
above 12 . . 8 8,0
3, European servant . - 6 0 0 Dinner . . . . 300

These cover the ordinary mule spesial toas or special dishes at dinner will be the nubjoot
«of special arrangements. - "

C.—If meals (i.e.,breakfast, lunch ofdmner) are served in rooms, there will be an extra
charge of 3 annas a meal exoept in the caee of illness when no charge will be made in which
- «osse the residents must send their own servants for the meals.

Mealsnftakontoroomswﬂlonlyboservedhalfmhourbefore oraﬁorthetum fixed for
regular meals.

D.—(a) Fuel (coal or wood) will be supplied by the caterer at market rates.

(b) Hot water for baths will be provided free daily durirg the hours from 6 to 9 a.x. and
7 to 9 pu. Hot water if taken between the hours 9 o.M. and 7 r.x. and after 9 P.u. will be charged
at the rate of one anna per can. -

E—The caterer willissue to residents such glase, crookery, outlery, etc., a8 may beo requirod
4dn their rooms and the residents will be required to give a receipt for the same which will be
returned when the equipment is returned to the caterer.

F.—Hours of meals are as follows :—

Breakfast . . . Lo . . . . . 7-30to 9 A. M.
Lunch . . . . . . . . . . 1to2p. M,
Dinner . . L . . . . . 8t09-30P. M

*  G.—Residents who have given }n’ekus notice of absence on tour or otherwise will not be
charged the daily rates for messing for the period cf their absencesbut no rebate in the messing
chargos will . be made for a period of absence of less than 48 hours.

L4

, -

GOVERNMENT 0¥ INDIA.
LEGISLATIVE ASSEMBLY DEPARTMENT

Cireular No. LVII New Delhi,the 18th December, 1944
To . ¢ )

- AL MEMBERS or s LEGISLATIVE ASSEMBLY. ‘
*81R; ' - '

1 am directed to address you m .eonnechon with your aceommodation for the next Session so
be held in New Delhi and to inquire whether.you desire to apply for any of the residences noted
‘below or whether you will make your own arrangements.

The accommodation which will be available for allotment to Members of the Legislative
.Assembly is a8 follows :—

(a) 14 smglo and 5 double suites in the Western Court at New Delhi intended for Members
‘who live in European style.

(b) 14 Orthodox houses at Windsor Place, New Delhi.
(e) 7 Orthodox Bungalows on-Ferozshah Road and 'anning Lane, New Delhi.

(d) 24 New type Orthodox Bungalows on Ferozshah Road, Electric Lane and Canning
Lane.

Bemdos the above-mentioned seoomodstnon, 23 Orthodox residences on Queensway and
Ferozshah Road and an Orthodox Bungalow in Eleotric Lane will also be available. But these
will not be allotted to Members so long as any of the accommodation referred to in parts (),

(o)cnd (@) of the preceding sub-paragraph remains umllottod Theee residences have been shown
n Statement II attached.
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2. Statements giving details of the accommodation contained in these residencds and showing
the rents which have been fixed on the basis of a session’s tenancy i8 attached. A Member
taking a residence will be cdarged a lump sum a+ rent and will have a lien on the residence for the
whole session and will be liable for the rent whether the residence is occupied by him or not,
Such a residence is, however, liable to re-allotment to another Member on the waiting st who has
not been provided with accommodation if it remains unoccupied for¥nore than three days after
the ‘Gommmencement of the session ; provided that if it is not so re-allotted the original allottee
will still be liable for the rent exoept fo! special reasons. The rent fixed for all the residences:
available include the rent for the smem scale of furniture only and extra rent must be paid
for any extra furniture taken, and a receipt for guch furniture should be signed. Bed linen and
towels are not fupplied in any of the residences.

. 8. The following general principles will be followed in allotting reqidem‘)eﬂ —

(a) separate allotments will be made by the La&islative Assembly Department for the session.

. and separate allotinents will be made by the Estate Gfficer, Central Public Works Deépartment,
New Delhi, for the non-session period for purposes of Comsittees, etc. which may be heM in-
advance of the session. Residences allotted for Committees, etc., in advance of the session.
eriod must be vacated for the session, unless the Meembers have sedired the same residences

or the seseion; .

(b) preference will be given—

Jfirstly, to Members bringing their familiee, for which purpose “‘family’’ means the wife and/
or theynear female Members of & Member’s family. A Member, who secures a residence on the
ground that he will be accomparied by his family, should inform the Secretary, Legislative
Assembly Department, in writing before he actually ocoupies the residente that he has actually
brought his family or that his family will be arriving on a particular date. If a Member fails to-
give this information, or, if it ir sybsequently discovered that he has given wrong information,.
his name will not be included in the ballot list for the next session, but will he kept only on.
the waiting list and he will be considered only if any reridence is available after all legitimate-
demands are met, and

secondly, to single applicants ; -

(o) separate ballots will be held for the two classes mentioned above ;

(d) In the caee of single suites in the Western Court two such suites will only be allotted to-
one Member if they are actually available after the requisitions of the Members have been met.

4. In no case will an allotment, once made, be cancelled except in unavoidable circumstances
such as when a Member is unable to attend the session.on account of ill-health or for other valid

, Teason. .
! 8. The attention of the Members is invited to the fact that the residences allotted to them
; oan only be occupied* after the 2nd Februux’ﬁ:3 1945, and for one wgek after the termination of:
: the session unlessgtheir presence is required in Delhi on duties connec with the Legislature as
* gtated in paragraph 3 (a). :
- 8. The residences are primarily intended™for Members only and under no circumstances
should unauthorired persons be permitted to occupy them when once they have been vacated ;
and this applies even to cases where the residences are vacatetl before the expiry of the period for:
' which they were allotted. Members are, therefore, requested to make over their residences to the
P. W.D. authorities on vacation. ) )
7. Musical instruments, including gramophones and wireless sets, should not be played:
¢ jn the Western Court, New Delhi, 8o as to be a source of annoyance to other residents, and in no
o8se should they be played after 11 ».u. without the prior consent of the Manager.

o 8. Members to whom accommodation is allotted are required to give three days' notice of
arrival to the Executive Engineer, ‘ A * Division, Central Public Works Department, New Delhi,
and for the Western Court to the Manager, Western Court, New Delhi.

‘9. The contract for messing 'arrangements for Members living in European style at the
Western Court has been given to & caterer whose charges have been fixed as shown tn the attached
Bchedule. Residence in the Court will be conditional on Members paying the daily rates for mese-
ing as set out in the Schedule during the period they are in residence in the Court.

10. Members are requested when applying for residences to state whether they will require-
" & garage reserved and in the case of the Western Court, whether they will also require servants
. quarters reserved. No garages will be gllotted by the Public Works Ddpartment. Qarages
 will only bemade oveér to Members by the Public Works Department after they have been allotted
by the Legislative Assembly Department. Members are therefore advised to ensure that
garages are formally allotted to them by the Legislative Assembly Department before they
. arrive in Delhi or within 24 hours of their arrival.
. - 11. A reply to this letter is requested by the 6th January, 1945. The allotments will be
. finally madr:%g ballot as usual on the 10th Januafy, 1945 at 12 Noon in the Assistant Secretary’s

£ room in the Courcil House.

° o
®As certain important conferences are being held by the Govt. the residences will not be
. available for occha.t'ion for this session before the 8rd Fehruary, 19485, ¢.e., 5 days before the

! commencement o the session instead of a week as usuel.

b
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Noa. of Residencss. l Partioulars of accommodation. | . ‘ -
- , Seesional.
R B'.uunm‘ I. - .
Skoumw risoulars of aocommdaﬁm nd rents oj r es in the Western Courl, Wmd‘wr

WINDSOR Puon.

Nos. 2, 5,11, 13 a.nd 19 . .

Nos. 1, 3, 4, 12, 14, 15, 17, 18,
and 20. -

WEesSTERN COURT.
(Married Suites.)
Nos, 2, 16, 17, 26 and 27 .
(Single Sudtes.) _
Nou. 2

1-A, 28, 50 and 51 .
38, 39 and

ORTHODOX: Gmn QrrIcERS’
BUNGALOWS.
Noa. 3, 4, 5, 6 and 8, Ferozshah

Noes. 8 and 5, Canning Lane

New-type B lows Nos. 13,
15, 117, 19, 21, 23, 25, 27, 29
_and 31, Fe Road.
New-type Bun,
11, Electric
New-type B ows Nos. 2, 13,
15, 17, 19, 21, 23, 25, 27, 29, 31
and 33, Canning Lana. 0

ows Nos. 9 and

Showing the particulars of accommodation and refts of residences on Ques
RmdandofOrthodeazMOﬁchmdomg{»MLam.Nm

Place, o& of the Orthodox Gazetted Of fficers’ Bu
and Eleotric Lanes, New Delhs, available for Mem

21, 21~A. 33, 34, 86, 36, 37,

Ons hall, gne sitting room, one dining room;-
one bed one bath room, one kitchen,
.tom.vwomtorgoloootamdoourlynd )

The accommodation in these residences is
thoumoumthoabovo but the court-
yard is smaller.

Two bed rooms and one bath room. (The
mon?bedroomombomoduouttmg
Onobodroammundonobathroom . .

itto . . . .

Thmbedrooms.twodmsmgroom.ono
sitting room, one foom, ons
kitchen, one store, one bath room, two
latrines, two servants’ rooms, one
oourty'a.rd one garden (enclosed).

Two bed rooms, one drawing room, one
dining room, one small room (passage)
one kitchen, one store two water-closets,
two bath rooms, two servants’ quarters,
one servant’s water closet, one court-
yard, one garden (enclosed).

StareMeENT II. .

on Ferozshah Road and Oanwing
8 of the Legislative Aambly

208 2 0

122
124

o®
[-X-]

which will only

bamdabkforj[ambws ofﬁcLegwlathomnblthkc allotment of aocommodation

mentioned in Statement 1 so

QUEENSWAY.
No. 28 . . . . .

Nos. 24,31and 32. .

Nos. 26, 27,20a0d 80 . .
Inmnn Roap.
Nos. 13-C, 14-C and 16-C .

Nos. 13-A, 14-A, 16-A, 13-E, 14-
and 16-E.*

Nos. 13-B,; 14-B, 16-B, 13.-D,
14-D and 16-D.
. ‘ORTEHODOX GAZETTED OFFICERS’
BuNGaALOW.
No. 1, Electric Lane

One hall, one sitting room, one dining |)
room, oné bed room, one kitchen store,
two water-closets, one dressing and bath
room combizied ond a oonrtyud

The acoestmodation

ﬂ; the bovob ttho.
as in o u rooms
e Dntto J

>

One hgll, one sitting room, one dining room, |
one room, one kLitohen, store, two
watbr-closets, one dreesing and bath room
combined and a oourt-yard..
Accommodation in these residences is the | »
same as in the above but the rooms are
T,

Ditto .y

Three bed rooms, two dressing rooms, one
sitting room, one dining room, one kitchen,
one store, oneé bath room, two latrines,
. two servants’ rooms, one courtyard one
ga.rdon (enclosed).

251 0 O

21 140

256 8 0

*N.B.—Residence 16-E, Ferozshah Road is reserved as an Enquu'y Oﬂioe for tho oonve-

nience of Mem
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. Nore. }

(1) The,géssional’rent is baded on two months’ period of ocoupation. KFor any perio
in exoess of two months, rent will be-recoverd at the monthly rate for the actual period o
oceupation.

12) The rents include the rent for the sanctioned scale of furniture only ard  extra rent at
the rate of 2 pér cert. per mensem (on the value of furniture) must be paid for any extra
furniture taken. ‘

(3) Members are reminded that the Western Court is conducted on the lines of a hoteh
No privats arrangements for cooking are permitted and [residents are liable to pay the oaterer's
charges whether they take their meals or not, Linen is not.<supplied in the bedrooms.

_ (4) The rents inclade provision for electric current for light only; water and replacerment
.of lamps during the period of occupancy. They do not include charges for current-consumed
by fans and radio sets which will be charged for at the following provisional rates on receipt
«of connection reports from the Electrical Engineer, Central Publio Works Department :—

(¢) Ceiling fans at Rs. 4-0.0 per mensem per fan.
(+4) Table fans at Rs. 2-0-0 per mensem per fan. !
(44%) Radio sets at Rs. 2-8-0 per menser - per set. *

() Heaters at Rs, 9-0-0 per mensem per heater at the Western Qourt and Rs. 3-0-6
per mensem per heater gt other residences.

., (6) In no case have garages and stables beun included in the rents of residenqes,
WYuisrters have been excluded jn the ease of the Western Court. Witinin thohmﬂm
‘hese outhouses will be allotted according to the demand of terlants b the following rites :—

Outhouses— M&x(ithly
Rs.A.P.
Garages . . . . . .. . 400
Stables e e e . . . 800
Servants’ quarters . . . . . 300

. {8) The residences in-Windsor Place and the New-type Bungalows have one European pat-
tern and one Indian-pattern water closet.

WESTERN COURT, NEW DELHI

- Schiedule showing the rates of catering v

o BupoRT SESSION, 1945
A.—Daily rate— .

,

Rs. a. ».
1. For sihgle person . . .. 580
For muarried couple . . . . 108 0
2. Children— M
Under 3 years . . . . . o .. 20

0
"Between 3 and 6 years. . . . . . 8 0
o Between 6 and 9 years. . . . . . . . 3 00
Between 9 and 12 years. . . . . 00
Above 12 years. . . . . . . . . Full rates.
3. European servant

. 5 0 0

B.—Guests—
Breakfast . . . . . . . 1 80
Lunéh . . =». . . . . . . . . 200
Tea . . . . . . . . . . . 012 0
Dinner . . . . . . . . . . . 300

. -These cover the ordinary meals ; special teas or special dishes at dinner will be subject to
special arrangements. .

C.—If meals (i.e., breakfast, lunch or dinner) are served in rooms, there will be ah oxtra charge
of 3 annas a meal except in the case of illness when no charge will be made, in which oase the
residents must send their own servants for.the meals.

Meals if taken to rooms will only be served half an hour before or after the time fixed for
regular meals. .
D.—(a) Fuel (coal or wood) will be supplied by the caterer at market rates.
(b) Hot water for baths will be provided froe daily during the hours from 6 to 9 A.M. and 7
9r.M. Hot water if taken at other hours will be charged at the rate of 0-1-0 per can.
E.—The catcrer will issue to residents such glass, crockery, cutlery, etc., as may be require

in their rooms and the residents will be required to give a receipt for the eame which will be
returned when the equipment ie retuned to tho caterer. - ’ :

/
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F—Hous of meals are as follows :— . gspi0990am]
Lunch . . LT U130 te2- 30 P M.
e o D Bto9rm

Dinner . . . . . R X oot b
i i revious notioe of absence on tour or otherwise will no
G.—xm g::ln;. r:tl:: fl;:\:mgnyenv f?n' the period of thoir absence, but no rebate in the messing
charges will bo made for a period of absence of less than 48 hours. ]

PROPOSAL TO REVIEW OASES OF POLITICALS BY A JupIoIAL TRIBUNAL

185. TuE Ho¥ouraBLE MR. NARAYANDAS GIRDHARDAS: Wlll the Govern-
ment of India state whether they propose to submit the cases of all political prisoners
now in detention without trial for review by a competent and independent judicial
tribunal and release such of the detenus against whom a charge is not judicially
proved or framed or who have not been convicted by any judicial authority on
trial ?

Tax HoNouRaBLE M. E. CONRAN-SMITH}: No, Sir.

CONFERENCE ON * RBCONSTRUCTION PROBLEMS OF AsIA '’ HELD AT NEW YORK

186. Tae HoNourABLE Rasa YUVERAJ DUTTA SINGH : Will Government
make a statement as to what transpired at the Conference, which was held in New
York on the “ Reconstruction Problems of Asia, *’ at which India is said to have been
represented by Dr. S. Chandra Sakhar ? A

Tee HonoumaBLE S:& MAHOMED USMAN :rGovernment have seen &
press report of & conference on this subject sponsored by a body known as the Re-
search Bureau for Post-war Economics of New York. The Conference was not
official and Government have no information as to what transpired.

" Tae HoNOURABLE MR. G. S. MOTILAL : Are Government making inquiries
and trying to get information on this subject ?
TeE HoNoURABLE St MAHOMED USMAN 1 do not think it is worthwhile
making inquiries. ’ . ,
OCCUPATION OF GERMANY BY THE ALLIED NATIONS .

187. Tex HoNoURABLE Raja YUVERAJ DUTTA SINGH: Are Government
aware that according fo the joint statement, issued by Messrs. Winston ChurchiH,
Roosevelt and Stalin  forces of the three Powers - will each ocoupy a separate-
zone of Germany after her defeat ” ? If so, will India be given a hand in the plan
of co-ordinate administration and control of the German zone, in recognition of the
glorious part played by her in the war ? Will they make a statement on the plan
referred to above ?

: .
TeE HoNoURABLE Sk MAHOMED USMAN (on behalf of Defencé® Depart-
ment) : I would refer the Honourable Member to the answer given by the
Honourable the Defence Member to his question No. 12 on the 15th February,
1945, to which I am not at present in a position to add.

ATLANTIO CHARTER

188. Tae HoNoUrRABLE Raja YUVERAJ DUTTA SINGH: (a) Has the
attention of Government been drawn to the following joiflt statément issued by
Messrs. Churchill, Roosevelt and Stalin : * This is the principle of the Atlantio
Charter—the right of all peoples to choose the form of government under which
they will live—restoration of sovereign rights and self-government to the peoples
who have been forcibly deprived of them by aggressor nations * ?

(b) Have Government formulated plans for translating the principle of
the Atlantid Charter to the political conditions prevailing in India ?

Tee HoNvouraBLE St MAHOMED USMAN (a) I have seen the newspaper
reports of the statement referred to by the Honourable Member.

(b) I can only repeat what Isaid inreply to a question by the Honourable
Member on the 22nd February last, that the policy of His Majesty’s Government
in regard to the future of India has been made clear in various pronouncements
made from time to time, and that I cannot usefully add to them.

Nok.—Questiom ainst the Hon. Raja. Yuveraj Dutta Singh were put by the Hon-
Mr. G. 8. Motllal, O (e, Tuvera) Dutte Bing put by the Hon
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THE HoNoURABLE Me. HOSSAIN IMAM : Do we untlergtgnd, Sir, that -
important pronouncements of Messrs. Churchlll Roosevelt and Stalin have
not been officially communicated to the Government of India ?

TrE HoXoURABLE SIR MAHOMED USMAN : That question does not arise
Tas HoNouraLE Me. HOSSAIN IMAM : It is in the question itself.
You have said that , you have seen press reports. I ask whether Government got
official intimation Jr not? ' '

TeE HoNOURABLE SIR MAHOMED USMAN : They. may or they may "not,
but' that is not the point. Any statement made is known to us as it is known to
you. .

THE HONOURABLE Mr. THIRUMALA ROW : Have Government taken
official congnizance of the statement made by Messrs. Churchill, Stalin and Roose-
velt at the Yalta Conference with regard to the application of the Atlantic Charter 1

THE HoNoURABLE SiR*MAHOMED USMAN : I must a.sk for notice of that
question  to answer it definitely.

“I're HoNoURABLE M. HOSSAIN IMAM : Mr President, the questlon is :
‘“ Has the attention of Government been drawn to the following joint statement,
etc. ”’ and the Honourable the Leader replied that he has seen press reports. I ask
whether Government has official cognizance of it or not ? It is part of the question,

Tre HoNoURABLE STk MAHOMED USMAN : Al I say-is that we have seen
newspaper reports. More than that I am not able to say at present.

TeHE HoNoURABLE MR, THIRUMALA ROW : I want to Know——

TreE HONOURABLE THE PRESIDENT : - You cannot argue now.

TeE HonoUrABLE M. THIRUMALA ROW : I submit to the President that

sufficient notice has been given and we want to know the answér to part (b), whether
Government is taking any action on that ?

“ Tag HonouraBLE THE PRESIDENT : I cannot control the action of the Gov-
ernment of India’ regerding - these matters. ,

THE HONOURABLE MR. THIRUMALA ROW : Have they recewed an, official
report ?

Tre HoNoURABLE ST MAHOMED USMAN : Whether it is an official report or
en unofficial report, I say we have seen what has been stated in the papers.

THE - HONOURABLE Mr. HOSSAIN IMAM : What speclﬁc action have you
taken ?

Tre HONOURABLE Sm MAHOMED USMAN\: There i3 no action necessary
on our pa.rb
. Tae HoNoUraBLE Mr. THIRUMALA ROW : You are incompetent to tak.
action | )

Tee HoNouraBLE THE PRESIDENT : Order, order.

Trae HoNoURABLE Mr.\HOSSAIN IMAM: A subordlmte Government cannot
initiate action !

Tar HONOURABLE'SIE MAHOM:ED 'USMAN : You go on sa.ymg that for year
. and sit there, in the Opposxtlon !

- INDIAN CIVIL Snnvmn AND INDIAN PoLice

189. Tax HoNouraBLE Raja YUVERAJ DUTTA SINGH : (a) Will the
strength of the Indian Civil Service and the Indian Police Service be morea.sed
to meet administrative requirements in the post-war period ?

(b) Was.a conference in this connection . held recently at Dehra. Dun
between the Home Department of the Central Govemment a.nd the Chief Secre-
taries of the Provinces ? .
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ba ve(cx)n \:'Iii.}LG'ovemmmt' make & statement on the subject, indicating the plan they
Tt HoNOURARLE Me. E. CONRAN-SMITH : (@) The question whether the

present atrength of the Indian Civil Service and the Indian Police would be adoguate
to meet the requirements of Government in the post-war period is under examination,
(b) No. The Conference that was held in Dehra Dun in December last was

convened with the object of disoussing problems conneoted vzith post-war xgorm'tment
0 vacancies in civil services reserved for candidates with *“ war service . ‘
(c) As stated in (a) above the question is still under examination and no plans
have yet been formulated. ’ . ’ ’
" Tgg HonoURABLE Me. P. N. SAPRU : Which is the agenoy which is examining
the question of the administrative requirements of the Indian Civil Sarvice and of the
Indian Police Service ? I understood the Honourable Mr. Conran-Smith to say that
the question was under examination. Which is the agency which is examining the .
question ? Is there any sub-committee for that purpose or is it administrativelz_
examined by any particular administrative officer or is the Home Department itse
examining the question ? . S
" T HonourasrE Mr. E. CONRAN.SMITH : It is being examined by,the
appropriate agency, the Home Department. We have an Officer on Special Duty
for the purpose. ° . o T o .
) Tae HovouraBrLE Mg. HOSSAIN IMAM : Do Government propose 4o geb,
provincial opinions on, the subject ? :
i: Tue HoNoUraBLE MR, E. CONRAN-SMITH : Most certainly ; we are getting
them. - : e
" TeE HoNOUBABLE Mr. HOSSAIN IMAM : In the case of section 93 provinces
7what method have they adopted to get the public view ? . =
Tre HoNoUrABLE Mr. E. CONRAN-SMITH : - Consulting the Provincial Gov-
srnment. . : . : ]
Tae HoNoUBARLE MRr. HOSSAIN IMAM : But it is not, rgpresontative of the
people of the pravinoe ? ) : : '
" Tae HoNouraBLE Mr. E. CONRAN-SMITH : That is a matter of opinion.
. In any case it is for the Provincial Governments themselves to ascertain the public -
vwiew if they so wish. - S o -
TaE HoNoURABLE MR. HOSSAIN IMAM : Has the Government issued an
direction to section 93 provinces to consult public opinion on the point ¥ + -

Tre HoxourasLE Me. E. CONRAN-SMITH : No, Sir.
Tae HoNoUurABLE M. HOSSAIN IMAM : Do they propose to issue such direc-
tion ? , ' : ' o
Tee HoNoUugABLE Me. E. CONRAN-SMITH: No, Sir.
Furr Pree  LiNe rRoM INpia To CEnf} >

190! Tur HonourBLE Rasa YUVERAJ DUTTA SINGH : Will any part of
the cost of building and maintaining the new 2,000-mile lend-lease fuel pipe line
grom India to China; fall on the Indian revenues ? If so, what is the total estimate of

*. ghe.cost of this undertaking, and how much of it is likely to de-borne by India
° . TrE HoNoUuraBLE Sik CYRIL JONES : I would refer the Honourable Member
to the reply given by me to part (z) of his question No. 126 on 14th March, 1945.
The Government of India have no information about the total estimated cost of this
_ project. - : ) ' - . !
Tre HoNouraBLE MR. G. 8. MOTILAL : Have Government got any informa-
tion with regard to part of the line which.is within India ?
. Tax HoxouraBLE 818 CYRIL JONES : I answeréd this‘question fully on the
4liith March, 1945 and in reply to various supplementary questions asked: on that -
te. - ‘ o R

-
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Inp1axs IN THE U, 8. A.

.191. TeR HoNourasLE Rasa YUVERAJ DUTTA SINGH: (a) Is it a fact
thut some §,000 Indians live in the Western States of U. 8. A., and about 20 per cent.
‘of them indirectly own land, as direct ownership is not allo wed to Asiatics, but éontrol

is allawed through third partxes, sons and daughters, born in the Umted States, who
are permitted to own lands ¢

(b) will Government make an inquiry into this, and make a statement on the
sub]eot indicating the steps taken to relieve the present anomalous position and
redrees the grievances of Indians ? - - s

"TeE HONOURABLE SIE MAHOMED USMAN : (a) The number 6f Indm.ns
, living in the Western States of the U. 8. A. is about 2 ,600 ; and it is believed that-
roughly 12 per cent. of these own land indirectly in the manner ‘described By the
" Honourahje Member. .

" (b) The position. arises from the-present ineligibility of Indians to acquire oiti-
zenelnp rights in the. U. 8. A. The Agent General for India in Washington has
repeatedly brought to the notice of the State Department the importance which the

" Government of India attach to the early ena,ctmbnt of measures fo‘r the removal of
_ this disability.

. Trr HoNovrABLE Mr. HOSSAIN IMAM : .What action has the Govemment
taken after the dropping of the Bill by the Senate of the U. §. A. ?

Trx HoNoumaBLE St& MAHOMED USMAN : Will the Honourable Member
tell me the date on which it was dropped ? ’

TeE HoNoURABLE MR, HOSSAIN IMAM : It was a.nnounoed three days ago.
. THE HoNOURABLE ST MAHOMED USMAN : - Dges the Honourable Member
expect Government to take action within such a short time %

T HonourasLe Mr. HOSSAIN IMAM " Do the Government propose to
- take any action ?

Tt HoNouraBLE SR MAHOMED USMAN : I must ask/ for nothe of the
question, Sir.

Tee HonouraBLE THE PRESIDENT : 'Fhe best thing for Government mem-

bers to do when this kind of question is put to sit tight and not answer them. It will
at least, save public time. -

RN

Mg. KHosLA, MEMBER oF THE N. W. R A.szsomr' CoMMITTEE ;

192. TaE HONOURABLE M. G. 8. MOTILAL : (a) Is it a fact that Mr. Khosla
is a member of the N. W. Railway Advisory Committee ¥ Jf so, since when ?

(b) .Has he taken any oontraet for the supply of aerated waters on any seotxon.

" of the N. W. Railway ¢

b (c?) Does he own uny aar&ted water factory ? If so, whloh where and sinoe
when ‘

(d) What is his previous experience in this line of busmess ?

TrE HoNoURABLE Stk SATYENDRA NATH ROY :. (a) Yes. From Decem-

3:1', 1927 to June, 1932. From Ma,roh 1937 to July, 1938. From July, 1940 to-
te.

(b) The firm of Messrs. Kanshi Ram Khosla and Madan Mohan have been gra,ntod

.the contract for the sale of ice and aerated water on the eastern section of the North -
Western Railway.

(¢) It is understood that the firm owns aerated water factories at Ambala
Cantonment and Dehra Dun. As far as I have been able to ascertain, the Dehra Dun
-factory has been operating smce 1938. As rega.rds the Amba.la, factory inquirics are
still in progress.

(d) It is understood that Mr Mn,dan Mohan has been in the aerated water manu-

facturing business for many years, and that Mr. Khosla has catering experience, °
- N
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Taz HoxourasLE Mz. G. S. MOTILAL : In what way was he in business !

Tas HoxourasLe Sie SATYENDRA NATH-ROY :  Ho has been in the manu.
faoturing buisness for many yeats.

CONTRAOTS PLACED WITH MEMBERS OF THE CENTRAL LEGISLATURE, ETOC.

193. Tae HoNoURABLE Me. NARAYANDAS GIRDHARDAS : Will Govern-
‘ment lay on the table a list of contracts of all descriptions since the beginning of the
-war which were placed with the members of the Central Legislature or any firm or
oondern in which they may be interested ase-partners, du-eot.ors or in any other
capaoity ?

Tus HoNourasLE Sir MAHOMED USMAN (on beha.lf of Supply Depart”
ment): The information is not available. Its collection will entail an expenditure’
.of time and labour incommensurate with the results to be a.ohleved and T regret
that this cannot be undertaken. .

Tax HoNouranre Me. HOSSAIN IMAM : Is it a fact that the Supply De-
partment ask for a list of contractors and partners of the firm when they glve
contracts to firms or companies ?

Tae HoNoURABLE SR MAHOMED USMAN : I must ask for notice of tho
-question.

Tee HonoumaBLE Me. HOSSAIN IMAM : The Honourab!e ‘Member in
charge of Supply is here. He could give the information.

Tas HoNourare Sm MAHOMED USMAN :. I' have given the reply on
‘his behalf.

NAMES OF RAILWAY ans DISMANTLED IN MADRAS

194. THe HONOURABLE Me. THIRUMALA ROW: Will Government state
the names of the railway lines which have been dismantled in the Provmoe of Madras
for purposes of wat, and the length of each line *?

Tre HoNoURABLE Sie SATYENDRA NATH ROY : The Ro,xlway lines in the
Madras Presidency dismantled for purposes of the war, and their lengths are as
follows :—

B.G. Coconada-Kotipalle, M. &8. M.R. . 29 miles.
B. G. Shoranur-Nilambur, SI.R. * . . 41
M.G. Madura-Bodinayakkanur, S.I.R. . 66- .5,
B.G. Bobbili-Salur, B.N.R. . 10 . -

THE HONOURABLE MR. THIRUM.ALA ROW Has the Government - any
definite proposals to restore these lines after the war ?

Tae HoNoURABLE Sre SATYENDRA NATH ROY : The matter is under
consideration and consultations are taking place with Provmcml Governments as
to the lines they want restored.

Tar HoNouraBLE Mr. THIRUMALA ROW : Will the Provincial Govern-
ments consult public opinion before they offer their own opinion in the matter ?

‘THE HoNoURABLE S1R SATYENDRA NATH ROY : The Government of India
myst assume that Provincial Governments do take such steps as are necessary to
consult, public opinion.

REGBOUPINGOFTH:EBNR M&SMRANDSI R.

195. T HoNouraBLE Me. THIRUMALA ROW : Are there any proposals
for re-grouping the B. N., M. 8. M. and South Indian Railways ? IF so, what are
the zones into which they are proposed to be re-grouped ?

Tre HoxourasLE Stk SATYENDRA NATH ROY : The gemeral question
of a more rational regrouping of railways is under the active oonmderatlon of Govern-
ment but no conclusions have so far been reached.

Tre HoNourasiE Mz. HOSSAIN IMAM : Do Government propose to give a~
more provincialised colowr to the railways or what are the mebhods which they pro-
pse t> adopt ?

[

- -

‘
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THE Honomnm Sm SATYENPRA NATH ROY : I have said that the matte®
is under consldera,txon and fio conclusions have been reached. I cannot add anything
more.
THE Hoxovmm Mz. HOSSAIN IMAM What are the considerations whick
Government will take into consideration ?

) ) (No answer.) -

ScarOITY OF CLOTH IN BENGAL .

196. Tae HoNoumasik Me. THIRUMALA ROW: (s) Have -Government.
investigated the cause of cloth famine which is prevalent in.Bengal ?
) (6) Is the Textile Control Board ma.lnng arrangements to meet the demands for
oloth made by that Provinoce %

(c) Is the Bengal Government the distributing agency of the oloth supphed to
that Province ?

(d) Have the Government of Indm any control over the distributing agency 1

TrE -HoNoUurABLE ME. H. M. PATEL : (a) There is no absolute shartage of
cloth in Bengal, as during the five months ending November, 1844 cloth was made
available to Bengal at a rate equivalent to 13-9 yards per head per annum against &
quota of 10 yards per head. In those months there was made available in all 236,453
bales for Bengal, 54,768 bales from local mill production, 44,596 bales from hand-
loom and 137,089 bales from outside. The Central Government’s responsibility
stops with the making of the cloth available to Bengal. ‘Internal distribution is the
_respongibility of the Bengal Government. I am, however, aware that there is a con-
siderable shortage of cloth in the Bengal market despite the supplies made. - This
would appear to be due primarily to the hoarding and profiteering of Bengal dealers.

(b) Government is supplying Bengal with cloth fully up to the quota laid down
for that Province ; it is not however, possible to meet the full Bengal demand.

(¢)-No. Distribution continues to be done by the trade. The Bengal Govern-
ment only controls it.

(d) The trade are governed by Control orders issued and prices fixed by the Central
Government. Immediate supervision of them, however, is a-function not of the
Central Government but of the Bengal Government.

TaE HoNoURABLE MR. SUSIL KUMAR ROY CHOWDHURY : Is the Honour-
able Member aware of the statement made by the Honourable Mr. Suhrawardy,
Minister for Civil Supplies, that the quota given to Bengal i : sufficient. only for one
pair of dhoties or one pair of sarees for each adult person in Bengal ? N

‘TEE HoNOURABLE MR. H. M. PATEL : I am not aware of the particular state~
ment to which the Honourable- Member refers.

Tar HoNouraBLE Mr. THIRUMALA ROW : Jas the attention of the Gov-

.'ernment been drawn to the rumour that cloth is being smuggled into China ?
- Tae HoNoURABLE MR. H. M. PATEL : I have heard that statement, Sir. |

" Tag HoNoURABLE Mr. HOSSAIN IMAM : Has the Customs De]lja.rtment. of
the Central Government taken any steps to control the smuggling of ¢ oth outside
Bengal ?

Trg HoNoURABLE Stk CYRIL JONES : We are taking such steps as we can to
oontrol smuggling on all the frontiers of India.

Tag HoNouraBLE M&. HOSSAIN IMAM : Has the Central Government con-
sidered the advisability of changing the period in which sales oan be made in order to
ocompel dehoarding ?

Tap HoNouraBLE Me. H. M. PATEL : Ido not understand the question, Sir,

Tae HoNouraBLE Mr. HOSSAIN IMAM : I will explain it to you. Under the
orders cloth can be sold up to one year from the time of manufacture. Now in the

~-ase of Bengal if they make the change that they must seH within six months or
cnght months that might force the cloth to be sold.
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‘Tae HoNouraBLE Me. H. M. PATEL : As the Honourable Member is aware,
the original time fixed was six months but we had to change it as owing to the trans-
port difficulties it was not always possible to ensure cloth reaching the Provinoce of
destination within a reasonable number of months after it left the mills.

Tur HoNoURABLE MR. HOSSAIN IMAM : Now the Honourable Member has
stated that the despatch has been rapid and therefore he can go back ta the old time
hmnt if he wants.

Tee HonouraBLE Me. H. M. PATEL : I did not say that the despatch has
been rapid. What I stated was that the correct number of bales was reaching the
Provinoe for which they were intended: It does not follow that the cloth produced

“in the mill today necessarily leaves the mill within a month or two.  The mill may have
to keep it in stock for more thamn two or even three months.

"THE HoNouraBLE MR. SUSIL KUMAR ROY CHOWDHURY : Will Gov-
ernment consider the desxrabxhty of s.ppomtmg .Govemment-oontrolled stores for
cloth ?

Tre HoNouraBLE ME. H. M. PATEL : I have already stated Sir, that the
internal distribution is a matter entirely for the Provincial Gover.nment

Tae Hoxourasre M. SUSIL KUMAR CHOWDHURY : Will the Honour-
able Member advxse the Provincial Government to that effect ?
(No reply . -

Tre HoxouraBLE M. HOSSAIN IMAM : Is it correot that all the hoarding"

and proﬁteenng is being done by the trade and not by kny other persons.

THE HoNoURABLE Mr. H .M. PATEL : Well, Sir, by citizens also.

THE HONOU'EABLE Mr. HOSSAIN IMAM : Can the H6noumble Member ex-
Pplain 1 how it is being done by citizens ?

'Tre HoNOURABLE Me. H. M. PATEL: Yes, Iwill. IfI'havea pair or two of
- dhotis or saris, and yet I go into the market and buy one more because I am afraid
that possibly in the event of difficulty I won’t get a fresh one,. that today would be
hoarding

Trr HoNOURABLE Mr. P. N. SAPRU ‘That is the only answer which the Gov-
ernment can give. .

FaLL or Pnomwmou IN TEXTILE MiLLs -

197. Tae HonourABLE M. THIRUMALA ROW : (a) Has the outturn in’
textile mills fallen-on account of depleted: supphes of coal ? Have Government
computed the fall in production ¢ If so, what is'it in yards for the.year 1944 ?

(3) Do they propose to help the production of yarn by hand-spinning ?
(¢) Have they considered ¢he recommendation of the Textile Control Board that
Rs. 10 crores may' be granted to the All-India Spinners’ Assocmtlon for sumula.ting
. the production of hand-spun yarn ?
(d) Do the Government of India propose to take the co-operation of the All-

India Spinners’ Association in the production of more yarns and more cloth to relieve
the distress ? -

Tue HoNouraBLE MRr. H. M. PATEL : (a) Yes. Total loss of production
_during the year 1944 was 121,398,769 yards of cloth.

(®) No specific measures- have been taken to assist hand-spmnmg There is
however, nothing to stop production of yarn by hand-spinning.

(c) The Board has-made no such recommendation.

(d) Government welcomes co-operation from every ‘quarter towa,rds the produo-
. tion of more yarn and cloth. .

TrE HONOURABLE Mz. THIRUMALA ROW Have they sought the assmtanoo

of the All-India Spinners’ Association in augmenting the production of yarn by hand"
spipning ?

Tnn Honomm Mn H M PATEL No.
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TuE Honomm Mz. THIRUMALA ROW :* Do they not oonslder it is a good
source of i mcrewng the quantjty of yarn in this eountry ?"

* (No reply.)
*~  Tup HoNOURABLE M. HOSSAIN IMAM : Has'the Government taken any
steps to steep up deliveries in the mill areas ?
Trag HoNourasLk Me. H. M. PATEL : Yes, Sir.
THE HONOURABLE, Mr. HOSSAIN IMAM : What are the steps taken ?

Tae HoNorgasLe Me. H. M. PATEL : Well, Sir, the effect is clear from the
actual results. The deliveries in recent months have shown a steady improvement,
. Tag HoNouraBLE M, THIRUMALA ROW : Have Government any spemﬁo
objection to encouraging hand-spinning ? .

Tee HonouraBLE MR. H. M. PATEL : T have said, Sir, no objection,

Tre HoxouraBLE Mr. THIRUMALA ROW : Ts there any objection to theil
aking it up directly or by subsndmmg institutions that are meetmg the real demand
in this country now ?

. ‘ (No reply.) J
TRAINING OF LaBour Orricers IN THE U. K. - .
198. Tee HoNoUrasre Mr. THIRUMALA ROW : (a) Is it “a’ fact that ‘&
number of labour officers are bemg sent to the United Kingdom for training ? If
80, what is the number ? What is the estimated cost of training each officer ?

.(b) - Are any special qualifications necessary for selection ¢ If so, what are they 1

Tre HoNouraBLE Me. H. C. PRIOR.: (a) Yes. It is proposed to send, in *
the first instance, three batches of 20 officers each, -consisting of 12 officers of the
Central Government' and 8 of the Provingial Governments and ‘States. Financial
sanction has been accorded to the sending of 12 Central Government officers w1th

‘the first batch of trainees.

The cost per officer mcludmg the pay of the. substitute, 1f a.ppomted
‘will be about Rs. 8,600.

" (b) The officers should be in Goverriment employment or deslgna.ted to fill
posts under. Government and should have experience of welfare work or adminis-
tration of labour legislation. Officers having high eduoatnonal qualifications will
“‘be given preferenee.

. Tug HoNouraBLE Mr. HOSSAIN IMAM: Are.these appointments made by
the Federal Public Service Commission or by the Labour Department themselves ?

TrE .HoNoUR)BLE MRr. H. C,‘PRIOR The selection is made partl; by the
Labonr Department and partly by Provincial Governments.

* Tae HoNouraBLE Me. P. N. SAPRU : What is the educa.txona,l quahﬁoatlon
-which hag been presonbed for these Labour Officers ?

Tae Hoxourasre Mr. H. C. PRIOR : No partxcular educa,tlona,l quahﬁca,tlon
"has been prescribed.

. Tur HoNoURABLE M, HOSSAIN IMAM : Could Government give us any "
indication of the communal _composition of the service—how many Depressed Cla.saes
people are there in the service ?

Tre HoNoURABLE MR. H. C. PRIOR : I am afraid I must ask for notice.

RESTRIOTION IN AREA UNDER COTTON
199. Ten HoNourasts Mr. THIRUMALA ROW: (a) Have the Govem-
ment of India restricted the area for growing cotton with » view to maintaining price
Jevel ?

'(b) What was the tota acreage and the quantity of cotton output last year
_and wbat is the proposed reduction ?

Tee HonourasLk Stk JOGENDRA SINGH :- (a) The Government of Indu

asked certain provinoces and states last year to reduce the area under short staple
~gotton i in order to make extra land ava.llable for the_ cultnmtlon of food crops.
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(). The total acreage under cotton during I1943-44 was 2{0'4.million acres of
which short and low grade medium staple cotton cover 11 million acres. . The total
output was 5-1 million bales of 400 1bs. each. The proposed reduction is nearly
30 per cent of the area under short and low grade medium staple cotton or about 3:
million acres. . . ' ‘

TaE -HoNouraBLE ME. THIRUMALA ROW : Has not the reduction in the-
area of cotbon growing any direct effect on the produotion 6f varn and cloth in this
country ? : : .

Tue HoyourasLE Sie JOGENDRA SINGH : I do not think so. The Govera-
ment had to purchase a very large number of bales of short staplé cotton for which
there was no market. . ’ .

. . TeE HoNoUrRABLE Mr. HOSSAIN IMAM : Could the Honourable Member
tell us whether these figures are for geographical India or for British India ?

Tse HoNouraBLE St JOGENDRA SINGH : I think they include Indian
States also. ' )

Tre Howourasig Mr. HOSSAIN IMAM : Could the Honourable Membér
tell us what is happening in Indian States ? Is it a fact that instead of discouraging
cotton growth some of the Statés are encouraging the growth of cotton ?

+~ THE HovouraBLE Sik JOGENDRA SINGH : I do not think so, because for
short staple. cotton there is no market since the Japanese disappeared from the
market. : '

Tre HoNovrasLe Me. HOSSAIN IMAM : Have Gbvernment collected any
figutes for the Indian States ? : : .

Tnr HoNovrasLE SR JOGENDRA SINGH : 1 would require notice ‘of that
- question, Sir.
h PosT-WAR PrLaNs ¥oR COTTON TEXTILES
200. ThHe HoNourasre Mr. THIRUMALA ROW: (a) Have Govérnment

oonstituted any panel with tegard to the ‘textile production in this country in.
their post-war scheme of planning ? ’ ' c

(b) Is India producing the quantity of cloth that is necessary for all its requires
ments at present ? =, - .

TEE HoNOURABLE MR. H. M. PATEL : - (a) Yes. A special Committee of the-
Textile Control Board has been set up to act as panel.

(b) No. !

~

Tue HoNoUurABLE MR. HOSSAIN IMAM : . Will Government give the compe..
sition of the panel. J )

Tne HoNovraBLE MR. H. M. PATEL : Yes, Sic. The names are :—

Mr. Sakarlal Balabhai. '

Mr. Kasturbhai Lalbhai.

Mr. R. C. Jall.

Mr. Chaturbhuj Das Chimanlal.

Mr.'B. M. Bagri.

Sir Sri Ram. '

Mr.-B. W. Batchelor.

Mr. J. Tinker.

Diwan Bahadur C. S. Ratnasabapathi Mudaliar.

Mr. Dharamsey Mulraj Khatau. '

“Mr. Neville Wadia. . : o

Tax HoNouraBrLE M. THIRUMALA ROW : Is there any representative:
representing the consumers’ interests on the Board. T

. Tee HoyouraBLE Mr. H. M. PATEL : No, Sir.
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" Tug HoNoURABLE Mr. HOSSAIN IMAM :  Are they all representatwes of the-
managmg agent firms.

THE HOoNOURABLE MR. H. M. PATEL + Thev are all representatives of tho;
cotton textile industry.

TaE HoNouraBLE MB. THIRUMALA ROW : Do Government propose to add
some more' people to represent consumers’ interests on that Board 1

TAE HONDURABLE Mn H. M. PATEL : No, Sir. - ,

Tue HONOURABLE Mg HOSSAIN IMAM:  Are any economists to be associated”.
with this panel ? '

THE HONOU‘BABLE Mr. H. M. PATEL: No, Sir. J

THE HONOURABLE Mz.P.N. SAPRU: Economists are purchasable commodities -
these days ! -

'INCREASE IN SPINNING AND WEAVING MILLS TO MEET THE DEMAND FOR CLOTH

201. Tee HoNovurABLE Me. THIRUMALA‘ROW : Will Government state”
whether there is room for bringing into existence more spinning and weaving mills
to meet the demand for oloth ? If so, do they propose to help the starting of new_
mills immediately after the ‘war by giving facilities for the import of necessary*
machinery and prondmg the necessary sterling, assets or dollar excha.nge ? ,

THE HoNOURABLE MR. H. M. PATEL : The answer to both parts of the question
is in the affirmative. I must add however that in view of the tightness of our dollar-
position Government would not be able to arrange for dollar exchange for muchmery
which can be bought from within the sterling area.

Tue HoNouraBLE MR. THIRUMALA ROW  May I bring to the notice of
. the Honourable Member that the other day the Finance Member said that he would
be able to release 20 million dollars—

TaE HoNouraBLE THE PRESIDENT : What is the question ?

TeE HoNourasLE Mr. THIRUMALA ROW : The Honourable Member 15_
now saying that the dollar position is tight. I want to know if from the 20 millign .
dollars released by the Finance Member arrangements could not be made for the.
jmport of machinery also.

THE HoNourABLE M. H. M. PATEL :* What T have said is that *‘ in view
of the tightness of our dollar position Government would not be able to arrange
for dollar exchange for machinery which can be bought from within the sterling
area ’'. That means, dollars will be made -available-for the purchase of machi.

nery which cannot be bought within the sterling area. |

TeE HoNouraBLE MRr. HOSSAIN IMAM : Will the quantum of price be
any criterion in judging whether it can be obtained from the U. S.A.orthe UK. ¢

THE HoNoURABLE MR. H. M. PATEL : That factor will also be taken into-

consideration.
IMPORT oF CONSUMER GOODS BY THE UNITFD KINGDOM COMMERCiAL CORPORATION )

202. Tee HoNouraBLe Mz. THIRUMALA ROW': Have Government grven:
any hoenoe to the United Kingdom Commercial Coxporatxon for importing con
sumers’ goods-into India ! If so, what are the, oategones of goods and the oost
of the goods involved ? -

Tue HONOURABLE MR. N R. PILLAT : No, Sir. The second.part does
not arise.
SUPPLY oF TEXTILE STORES AND MACHINERY TQ THE MADRAS Srnmmc AND WEAvme
MiLLs

203. Tmn HoNouraBre Mr. THIRUMALA ROW: (a) Are Government.
aware that the Madras 8pinning and Weaving Mills, popularly known as the Chulo.
Mills, have suspended their operations for some years ?

N



-

388 ¢ 'COUNOIL OF STATE (2250 Mar. W5
(b) In view of the demand for more cloth in this country, do Government

“propose to supply the  frequired textile stores and- other machinery to these

‘weaving mills to enable thém to re-start the work ? _

"THE Honotmwm Mr. H, M. PATEL : " (a) Yes. -

+(b) The ‘question of re-starting this mill has been fully examined in consultation
wh the Government of Madras and the Millstores and Priority Assistance Committes
«of the Textile Control Board and the members of the Industries Committee repro
senting South India..Tt- was decided not to supply the. required stores, spare pa,rt
and coal to enable the mill to re-start firstly because its machinery is old and in*
«efficient and even with full supplies of-all requisites before the war the owners found
it very difficult to keep the mill going. Secondly, the Jpresent_owners themselves

-sold their stores earlier in the war and thirdly, tho position of millstores and coal is

very tight and more production can be obtained by supplying the stores and coal
-available to more efficient mills. Particularly, the re-starting of a mill would in-

volve supplying several times the stores required to obtain equivalent production
from & mill already running. For example this mill would require to re-start : .

%) 4 225 gross bobbins,. which is the annual reqmrement of two mills of equi-
valent size already in running order.

(#) 32,388 rings for ata.rtmg which is the annual rqqmrement of ten mills

- -of equlvalent size already ‘in running order.

’

- Tue HonNourasLE Mr. HOSSAIN IMAM : Could the Honoumble Member
give us an idea as to how many mills of this nature are lying idle ?'

TrE HoNOURABLE Mr. H. M. PATEL : I must ask for notice.
RicE PRODUCTION IN- THE. AB.AKAN

' 204 THE HONOURABLE Mg. THIRUMALA. ROW: (o) Wil Government
:state the figures with regard to the capacity of rice .productlon in the Arakan before
the war ?

(b) Is the United ng&om Commercial Corporation being given facilities to
-export rice and other commodities from this area to outsxde places ?

Tre HoNouraBLE Mr. B. R. SEN * (a) The normal pre-war production of the
Arakan Division of Burma, in terms of rice, was about 438,000 tons.

’(5) No, Sir. ) ) o ]

Tue HoNouraBLE Me. THIRUMALA ROW :  Since the Arakan area has been’
xre-docupied, have the Government of India any mforms,txon whether they can get
some rice to India from that area ?

TaE HoNOURABLE MR. B. R. SEN : We have had some reports to the effect

“that there is some rice in the Arakan Division, but whether that rice’is surplus to the

reqmremenbs of the liberated area as a whole is yet to he known.
PROPERTIES LOST BY INDIAN BUSINESSMEN IN RuRMA
205. THE HoNoumaBLE Mz. THIRUMALA ROW : (a) -Will Govemment

“lay on the table a list of all the Indian businessmen who lost propertiea in Burma and

-were evacuated during the time of enemy occupatijon of Burma ?

“(b) Do Government propose fo enable the' Indian evacuees t¢ return to Burma

.and identify and claxm the properties which were léft behind when they came out of
Burma ?

(c) Are Government aware of any blue-prints whlch are being made by the
<Government-of Burma in Simla for eventual rehabilitation of normal Government in
the territories as they are re-conquered ? :

Tae HoNouraBLE Mz. R. N. BANERJEE : (a) Many such Indmn business- *
‘men have registered their ¢laims with the Government of Burma but no list of those
businessmen is available.

b '(b) Government propose to do everythmg in their power for seounng theee
O bjepts.

N
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(c) Government of India are aware that the Government of Burma are engaged
iin drawing up plans for the rchabilitation of Burma after the re-occupation of that
country. They will eonsult the Govermment. of India regdrding matters affecting
. Indian interests.

. THE HoNoURABLE Mr. HOSSAIN IMAM : Have the Government made any
a,n'a.ngements to see that Indians are not placed at any dmadva.ntage as compared
with what was their condition before the war ?

THE HoNOURABLE M. R.N. BANERJEE : I would like to kriow if the Honour- .
..able Member is referring to disadvantage regarding entry only ? : )
. Tae HoNoyraBLE MRr. HOSSAIN IMAM : No, Sir. . Ahout busmess, a.nd
facilities for starting manufactures.

Tae HoNOURABLE Me. R. N. BANERJEE : Government have no reason to
presume at this stage that any discrimination will be made against Indians in’ this
tespect -

. o JUTE CULTIVATION IN BRAzIL
206 THE HONOURABLE M. THIRUMALA ROW : (a) Has the attention of
Government been drawn to a news published in the Hindustan Times of the 27th
February, 1945, morning edition, that Brazil in South America has brought a large
area of acreage under jute productnon and that the Indian ]ute trra,de will be
adverse.ly affected in the North and South America %
" () Have Government any plan to conserve and protect the posmon which
India enjoys in jute in the world market?

Tre HoNoUraBLE Mg.-N. R, PILLAI*: (a) Yes.

(b) Government are watching the position carefully, and will take such steps
a8 inay be necessary to ensure that the position of Indian jute in export. markets is
not endangered.

Tt HONOURABLE MR} THIRUMALA ROW Can the Honourable Member
give us the nature of the steps which the Government are going to take to ensure that
the position of jute is not affected—one or two examples of the steps Government
- propose to take to safeguard the interests gf jute ?

Tar HoNouraBLE ME. N. R. PILLAI : As is implied in my answer, we have
something better than a long _range:plan ; we have a continuous plan. We are
watching the situation most carefully and with the closest attention, and we shall .
take appropriate action at the a.ppropmate time. We  cannot .disclose a.ny details
. now,

‘ _ESTABLISHMENT OF A TECHNOLOGICAL INSTITOTE -

207. TaE HoNoURABLE MR. THIRUMALA ROW: (e¢) Will Government
state who are the representatives of the Madras Province:on the Committee appointed
with Mr. N. R. Sarkar as its Chairman, to consider the establishment of a hngh-gmde
technological institute in India to prowd.e advance instruction and training in-
technology ?

(b) Do Govérnment propose to give represcntatlon to the Indum Industnal-
ists of experience from Madras Province on this Committee *

THE HoNoURABLE SR JOGENDRA SINGH : (a) There are no representatlves
of Provinces as such on the committee. .

(b) Adequate representation has been given to all the interests, including indus-_
trial, mainly concerned with the proposed Instltute There is a promment business-

man from Madras.

TeEE HoNOURABLE MR. THIRUMALA ROW May I know his name ? Per-
" haps Mr. Ladden, representative of the Simpson. Company ?

. THE HONOURABLE Sm JOGENDRA SINGH Yes. Then there is Dr, K.
Venkato,raman

THE HonomnmSm GOPALASWAMI AYYANGAR ¢ He is now in Bombay.
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- Tae HoNouRABLE Me. HOSSAIN IMAM : Could the Honourable Member lay,
the list of g:embers on the table of the House ? ' ' .

Tre HoNourarc® Sir JOGENDRA SINGH : It is & tentative list ; it has tb
be completed. ‘ "o ' ’

Tre 'HoNourABLE MB. HOSSAIN IMAM : I am only anxious to see that Muse
lims are there.

. Tue HoxNoumasLe Si2 JOGENDRA SINGH : I will lay the list on the table
' when it is complete. - ‘

" Tax HoNouraBLE MR, HOSSAIN IMAM : Are Muslims adequately represent-

TrE HoNoURABLE Szt JOGENDRA SINGH : T can not say whether they are-
adequately represented. I will lay the list when it is completed.

Tre HoNourABLE Me. HOSSAIN IMAM : Will the Honourable Member lay it
on the table as it is, gnd add to it afterwards ? ' '

. Tz HoNovraBLe " JOGENDRA SINGH:  No. Itwould not beright to
publish an incomplete list. : ‘

' Khuraki ALLOWANOE PAID TO INFERIOR STAFF.

208. Tae HonNouraBLE MR. HOSSAIN IMAM: Will Government state:

(a) Whether it is a fact that the Khuraki Allowance paid to the inferior staff of the

Government of India has been converted into conveyance allowance and has bees
-reduced fror annas six to annas four jn respect of duftries ? .

. (b) Do they propose to increase the allowance in - respect of duftries and
peons in view of the prevailing high prices ?

. THE HoNoUraBLE Sik CYRIL JONES : (a) The reply is in the negative.
The position is that conveyance allowance at different gates were being paid from
their contingent grants by the various departments of the Government of India to
-members of the inferior staff who were detained for duty beyond certain hours in the
evening in the interest of the public service. Since there was no uniformity of
practice, general orders were issued td the effect that inferior servants would be
granted four annas for being detained on duty after '8 r.m.

(b) Government have no reasen to believe that the allowance is inadequate for

the purpose for which it is given. .

THE HoNoURABLE MR. HOSSAIN IMAM : Will the Horiourable Member not
evade the question, and will he tell us ‘what was the practice formerly ; from what
hour to what hour were they expected to work ; and whether they used to get
six annas or four annas ?

THE HoNouraBLE Stk CYRIL JONES : I have explained that in the answer—
that the practice in different Departments was varied. Some Departments gave
nothing ; some .Departments gave four annas. One Department—the Defence.
Department—gave six annas. Presumably it was some disgruntled inferior servant
from the Defence Department who prompted this question. A number of depart-
ments gave nothing. Some gave allowances if the servants were detained after 8-30.
Some gave allowances if the servants were detained after eight. Sorie gave allow-

. ances if they were detained after-7-30. In order to avoid discontent as between
Departments, orders were fssued which would govern all Departments, giving an
allowance of four annas.to inferior servants of any Department detained,
proper authority, on duty after 8. .M. 7

Tue HoNoURABLE M. HOSSAIN IMAM :* What are the working hours of these

_inferior servants ? . -

Tae HonoumaBrE S CYRIL JONES : Unfortunately in the Secretariat
there are no normal working hours. oL o

‘THE HoNoURABLE Mr. HOSSAIN IMAM : May I suggest that the hours of
work should be applied to these servants ? ' )
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. Tas Hovovrusiz Sm CYBIL JONES : I do not think Government have
-ever recognised the priniciple of giving overtime allowances to ministerial servants
who- have to dit late as’a_general matter. .

. Toe HoNouranL® Me. HOSSAIN .IMAM : Could the Government be more
generous in this connection ? : : - B

(No answer.)
APPOINTMENT OF UNQUALIFIED CLERKS AND ASSISTANTS

209. Tue HoNoURABLE Mr. HOSSAIN IMAM: Will Government state:

.{a) Whether it is a fact that a large number of persons! have been appointed as

clerks and assistants on the establishment of the Government of India Secretariat
without passing the Federal Public Service Commission’s prescribed examination ?

(b) If the answer to part (a) isin the affirmative, are persons appointed
on the result of tire Federal Public Service Commission Examination given no
preference over these persons ? : ..

" (¢) If the answers to parts (a) and (b) are in ‘the affirmative, do Govern*
ment propose to give these qualified candidates some preference over ‘those
unqualified ones ? . ‘

: TaE HoNoURABLE MR. E. CONRAN-SMITH : (a) Yes, but only ona temporary
Jbasis. :

(b) and (c). The question does not specify the matters'in respect of which the
Honourable Member requires information regarding the preference to be given but
the question of the relative claims of the two classes of persons referred to is under
oonsideration at the moment and I am not in a positionto make any statement at
present. . ) )

Tus Honourasii Mz, HOSSAIN IMAM : Will those who have boen provi.
dlonally appoirited be made permanent without examination, ?

Tee HoNouraBLE MR. E. CONRAN.-SMITH : I have told the Honourable
Member that the whole question of permanent appointments is unider consideration,’
and I cannot make any statement at present. ‘But the Honourable Member has not
made clear what he means by preference, whether he means preference in initial
appoiritments, preference in promotion, or preference in post-war appointments.
It is quite impossible to answer so vague u question. -

Tus HovourasLE Mr. HOSSAIN IMAM : . I shall explain personally. :

Tre HoNouraBLE Mr. E. CONRAN.SMITH : Very good. ’

RESOLUTION RE APPLICATION OF ECONOMIC SANCTIONS AGAINST
: ) SOUTH AFRICA. -

TEE HoNOURABLEMr. P. N. SAPRU (United Prowinces Southern : Non.Myham-
madan) ; Mr. President, I read out my Resolution* before the Council broke up.
on the 16th. I shall invite the attention of the Council to the specific recommenda-
tions which I have made in this Resolution. They are that the Governor General
in Council may be pleased to apply economic sanctions against South Africa and
| to recall the High Commissioner from South Africa. The circumstances which
- have given rise to the present strained relations between South Africa and Iadia

were narrated -at length by the Honourable Mr. Banerjee in the speech which he
. made in this House on the 17th November, 1944. They have been 'stated vemy
" correctly and ably by him and I do not think it is necessary for me to narrate them
~ over again. I will, however, just invite the attention of the House to a few land-
marks in our relatioris with South Africa.

1 In 1927, there was the Class Disabilities Bill, and a controversy raged over -

- it. In order to settle that controversy, and improve relations between
India and South Africa a deputation went out ‘from this country to

. South Africa and eventually we had the Cape Town Agreement in 1927. In 1927

: s This Council recommends to the Gova]:nol' Generel in Council that in view of the attitude
of the South African Government he_may be pleased to apply (a) economic sanctions against
i South Africa and (b) recall the High Commissioner from South Africa.” )

° \
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the South African Government aocopted their responsibility for. the welfare of the-
Indian pommunity. They accepted the position -that they were as a. Government
bound to do everything they oould to advance the material and educational welfare
of the Indian population resident in South Africa. In order that the Cupe Town
Agreement may be properly implemented, the Government of India decided to
send & High Commissioner to South Africa to watch, the interests of residents in
South Africa. He was to be our diplomatic agent in South Africa. Now, the position,.
a8 I understand it, is this. The Government of India have no objection in prin--
ciple to economic sanctions being applied against South Africa. ' They have -no-
objeation  principle to the High Commissioner being recalled from South Africa.
In fact, when the Assembly met in the last session, the Honourable the Common-
wealth Relations Member indicated that he had both these solutions in mind and
that he would not hesitgte to use economic sanctions or to recall the High Cominis-
sioner if he felt that it was necessary in the interests of the country to take those
steps against South Africa. That was the position in November last. Now, Sir,.
our former -High Commissioner, Sir Shafaat Ahmad Khan retired somewhersin
February, 1945 and Mr. Deshmukh left India some time in February, 1945. I
think he left_about the time the other House met on the 9th February to debate-
this question.  The question is whether it was necessary, in view of the fact that.
Sir Shafaat Ahmad Khan had finithed his term of office, to appoint & new High
"Commissioner. 'Anyway, the step was taken by the Commoawealth lations
Departmnt and we haveé our new High Commissioner now in South Africa, and the

question is whether we should ‘not now recall him. . .

The second question is whether we should not apply economic sanctions against -
South Africa. I will just state the case for the application of eeonomic sanctions
against South Africa. -In April, 1943, an Act which is now known as th~ Pegging
Aot was passed by the South African Government. Before 1943, Indians could
acquire land without any difficulty anywhere they chose. What the Pegging Act
does is to restrict, the transfer or sales by Europeans to Indians in, localities which-
.are predominantly European in character. They will not be permitted to transfer
these lands under the Aot without the previous permission of the Minister of the

_Imterior. I think I have stated correctly the general purport of the Pegging . Act.
After the Pegging Act was passsd, there was a great deal of agitation both in South
Africa and in this country against the Pegging Act. Protests were sent by the Indian
Government to the South African Government. A-cable was sent-by the Viceroy to-
Field Marshal Smuts and the Indians waited in deputation on Field Marshal Smuts,
and what is known as the Pretoria Agrbement was arrived at between a majority of
the Natal Indian Congress and the Government of General Smuts. Now, Sir,
whether the Protoria Agreement was a mistake or was not a mistake
i8s a question into which I will not go. Under the Pretoria Agreemrent there was to
be no restriction on the acquisition of property. There was to be a Licensing
Board of two Europeans and of two Indians and a European of judicial exper—
ience as Chairman and it was for this Licensing Board to give permifs for the
acquisition of property for occupational purposes. I think I am stating the purport
of the Pretoria Agreement ocorrectly. The Licensing Board was to control the
future occupation * of properfy for residential purposes in such urban areas where

. the question of Indians living in close proximity to Europeans was likely to
cause friction. There was to be no restriction under that Agreement of the
right of Indians to acquire property of any kind in the country.. AsI have said,
I am ‘not going into the -question whether the Government .of India
was right or wrong in acquiescing in this Agreement. The point is
that this. Agreement was followed up -by an Ordinance which was going

t0 embody the terms of this Agreement. When ¢he Ordinance came before the
Natal Council it was referred to a Select Committee on the 19th of June and the
Ordinance ‘was amended -in vital respects by the Select Committee. Thbd amended
Ordinance was.called the Regulation of Property of -Indians Ordinance and under
this Ordinance both occupation and acquisition of residential properties is to be al-
lowed only on alicence issued by a Licensing Bcard. It will be seen that there is a viot-
ent departure in this Ordinance from the principles which were accepted by the Preto-
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rin Agreement. Acquisition of property has also been brought in under this Ordinance.
Further the Licensing Board for the occupation and occuption of residential property
is to be immediately extended to all areas in the province of Natal. The ori-
inal Agreement provided that in granting licences for occlpation the Licensing
goa.rd should make allowance for the natural expansion of Indians who were pressed
for living space. The amended Ordinance made it incumbent on the Board to take
into account the views of local bodies in which Indians have no reptesentation when
anyltown-planning scheme is contemplated by them. There is, as ‘we know, &
programme of town-planning and the position is that so far as Indians are con-
cerned they have no municipal franchise. Of course they have no parliamentary
franchise. . Two Ordinances were passed on the 22nd November, 1944, the Resi--
dential Property Ordinance, Natal Housing and Natal Expropriation Ordinance-
and General Smuts himself admitted that the Residential Property Regulation
Ordinance was not in accordance with the Pretoria Agreement.. I -have given you
the history in brief of these Ordinances. But _the position in regard to these Ordi-
nanoes is that they have been held to be ultra wvires. They are no longer in foree..
But that is not a very satisfactory positidn from our point of view. It is true that
¢he Ordinances are no longer in force. But the result is that the Pegging Act has
- cgome automatically into operation—— - o
Tae HoxoURABLE Mr. R. N. BANERJEE : On a point of information, 8ir.
The Ordinances have never been in force because they have not yet received the
agsent of the Governor General. ‘

Tae HoNouraBLE Mz. P. N. SAPRU : They have never received the assént of

the Governor General, but the position is that the Ordinances having been held to be

“ultra vires we go back to the poBition as it was when the Pegging Act was passed.

I hope I am right in stating that we go back to the position as it was when the Pegging
Act was passed. . . . )

~ Tag HoNoURABLE DR. N. B. KHARE : That is correct. .

. TuE HoNoURABLE MR. P. N. SAPRU : - The question is what are we to do so-
far as South Africa is concerned ? We have tried the method of negotiation. We
have heen making representation after representation to the South African Govern--
ment, but.the South African Government refuses to see the light of day. It refuses.
_to listen to the voice of reason. It takes the attitude that it will continue to be guided
by those racial considerations, by those racial policies,” which the leaders of the
United Nations' profess to denounce in the case of Nazi Germany. It professes to-
emulate without any apologies the example of Nazi Germany so far as the_ Asiatic
and the African peoples are concerned. We are not directly concerned with. the:
African people ; we are concerned with the Indidns in South Africa. The line it
takes is this. We are an independent country. We can afford to do anything we-
like. You dare not interfere with us because you represent a Government’ which-
is not'in a position to give us battle. We will not listen to reason at all. That being
their-attitude, it is incumbent on us to assert our self-respect. I am not going into-
past history. I am not going to suggest that the Commonwealth Relations Member
was wrong in showing the exemplary patience that he has shown to the South African
whites. H8 has shown examplary patience in dealing with them. Well, I am not

- going to suggest that he was wrong in showing this exemplary patience with them. .
The question which worries me is not the past ; the question which worries me is the
future. . Are we going to continue to show this patience with these people who have

- shown no desire at any time tb enter into friendly relations with this country? Are:

we going to allow the Indian in South Africa to remain a hewét of wood and drawer
of water in a country, the prosperity- of whichg he has helped to build up? The
Indians who have gone to South Africa went theYe in order to help thé prosperity
of the South African people. They went there with certain assurances from the
-Government. -They were encouraged by the Guvernment of Indéa to go to South
Africa. The Government of India, therefore, has got a responsibility towards these
_Indians who are gettled in South Africa. One of the difficulties of the South African *
problem is that of the 2} lakhg of Indians who are settled in South Africa nearly 2
lakhs are in Natal Province and that the town of Durban has about 46 pemvent.
- . - 4
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Indians. Well, we are not responsible for the mal-distribution of populatipn in South
Africa. South Africss ought not to deny to its. nationals their proper rights
because it wants to maintmin what is called the white character of the civilization.-
Well, I think this white character is & curse so far as humayity is concernfed._1
think it makes the white man inhuman because this is really what South Africa has'
been doing. Inhumanity in 1ts treatment towards Indians is the marked feature and
characteristic of South African policy. Therefore there are two alternatives before
us. We can either keep quiet and do nothing. You haveapplied certain provisions of
theReciprocity Act.Ido not say that you were wrong in applying the provisions of the
Reciprocity Act against the South African Government. It was-a measure which
we welcomed but even in regard to the matter of reciprocity there are certain direc-

tions in which a move was possible and-in which a move has not been made. For
example, 1o step has yet been taken to deprive the South Africans of their franchise
rights in this country. Parliament will have to be moved in this matter. I do not

think it will be possible for us to deprive the South Africans of their right of franchise
without Parliamentary sanction, but we want steps to be taken in that direction.
The second thing is that South African officers continue to serve in the Indian Army.

Now, Sir, we want these gentlemen, who have been serving here, to be given the

sack. We want to tell them that we are prepared to pay for their passports. Please
go out of this country. We do not wish to see you in this country any more.

Then, Sir, there is the question of trade agreement. Now we have a monopoly

'in regard to jute. Nearly 99 per cent. of South Africa’s jute imports come from this
country. Shé is dependent for her jute products upon India. We have an agree-
ment with the South African Government. It will be necessary for us, if we want to
break trade relations with South Africa, to give notice of the termination of that
agreement. I think under the agreement it is necessary for us to give the South
Africans three months’ notice and we want this agreement to be terminated. - The
first thing is to stop the export of jute to South Africa, Stop the export of textiles
-to South Africa. Then from South Africa‘we get wattle bark and brandy which may be
relished by the European residents in this country and by some Anglicised Indians
like—well, I am one of them (Langhter)—but it is not necessary for the people of
this country. We get canned fruit from South Africa. . . :
TrE HoNOURABLE MB. THIRUMALA ROW : Cashew nuts, cashew seeds. ~ _

TE HoNouraBLE MR. P, N. SAPRU : Now, Sir, these are the things in which
we have an import and export trade with South Africa.” The Honourable Dr.
Khare stated in the other place that the matter was under the consideration of
the Supply Department ; they were looking into the figures of trade between South
Africa and India. How long is this process of examination of the statistical material
to continue ? There must be some finality about our decisions. Either we are
-prepared to pocket the insults which this country is heaping upon us or we are
not. If we are not, and if we are sincere and if we are honest in the application of
the policy of sanctions, then we must make up our mind early. Now, I do not want
the Honourable Mr. Banerjee to tell me that he is going to apply the sanctions to-
morrw. I know that it is difficult]for him to give an undertaking that he will apply the
sanctions to-morrow. He may have in his possession information which I have not
whichmay make him hope that something may come out of negotiations even at this
late stage. I am quite prepared to recognise that he may have material which is
not in my poseession which may encourage him to hope that a possible solution of
this problem is'possible. I am prepared therefore to give him time to enforce these
sanctions. I want him to accept tQe policy, Sir. There is no word, I think, so far
as my Resolution is concerned which suggests that the application of the sanctions
is to be immediate, that the recall of the High Commissioner is to be immediate
and therefore I hgve worded my Resolution deliberately in a moderate form so that
it may be possible for Government, without fettering its discretion, to acoept the
- principle of thia Resolution. . . ‘ .

Then, Sir, so far ag the implementation of this Resolution is concerned I am
prepared to leave its implementation in the hands of the Commonwealth Relations
Momber and in implementing this Resolution I am sure that he will consult the

[}
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Standing Immigration Committee. What I am anxious is that we should show to
the South African people that we are determined to atgert our self-respect. Field-
Marghal Smuts talks with different voices. He and so many others have been
talking about the Asistic question. ~They say it is a very grave question. But
I find there is very little difference between Field-Marshal Smuts and Dr.Malan
go far as we are concerned. ; they both represent an identical point of view. There-
fore we should show some firmness in dealing with that intran:igent country.

With these words, I commend my Regolution to the House.

Tue HoNouraBLE THR PRESIDENT : It would be advisable for the Honour-
able Secretary to the Commonwealth Relations Department to speak at this stage and
let the Council know the Government’s policy on the subject ; and then, if it ib neces-
sary, other members will address the House. )

TuE HoNoURABLE MR. R.N. BANERJEE (Contmonwealth Relations Secretary):
Sir, at the very outset I would like to agsure the Hous¢ that there is no lack of
appreoiation on the part of Government of the intensity of the feeling of the House
and the Indian public in this matter. As there has been no remarkable advance /
since the matter was last discussed in the other House, 1 hope the House will bear
with me if my statement involves a certain amount of repetition. '

I am very grateful to my-Honourable friend Mr. Sapru for telling us so unre-
servedly that delay in complying with the mandate of the House has not been taken
by him as non-compliance. Since this matter was discus¢ed in the House last, there
have been certain developments which are rather hopeful. The House will remember
that we entreated the Union Goverrment towards the end of October last to stay
further action regarding the enactment of the Ordinances. There was no response,
apd the Union Govermment rushed through the Ordinances by the lst or 2nd of
November, I think. Since then, however, Field-Marshal Smuts has made a statement
in which he has admitted ,that the question of the acquisition and owxership of land
by Indians has never been raised during the last 40 years. He has also admitted
that the introduction of the control on &cquisition is & serious departure from the
Pretoria Agreement. Apd he has further admitted that the Residential Property
Regulation Ordinance is not strictly in accordance with the spirit of the Pretoria
Agreement and cannot be said to be an implementation of it. Not only that ; as the
Honourable Mover of the Resolution has gaid, the Ordinances haye now been held to
be ultra vires, and the assent of the Governor General, without which they would not
become law, has so far been withheld. We have been told that it has been reserved.
We have no doubt gone back to the position as it existed after the passing of the
Pegging Act, but we have been told that the Pretoria Agreement will be scrapped
pending an alternative settlement being explored. There is thus a distinct promise
to explore a fresh settlement. In a speech mgde only the other day, the Prime Minis-
ter of the Unic(? Government also envisaged legislation whieh would retain in the hand s
of the Union Government the power of expropriation of land. This, Sir, is an advance
from the point of view of the Indian comrmunity.

. It thus appears that the Union Government have at least stayed further action
‘;n the matter. We have §fo just been able to complete our consultations with our
ast High Commissioner who returned to the country last month, The House will
also appreciate the anxiety of Government to obtain from our iew High Commissioner
an up-to-date appreciation of the latest developments. In the other House the
"Iflonourable Member also drew attention to certain symptoms which indicate that the
- liberal elements in the European population in South Africa are now inclined to treat
the Indian question less light heartedly. I need only mention the speech which
Mr. Hofmeyr made the other day before the South African Institute of Race Relations
in which he unresérvedly recognised the justioe of the Indian claim to equality of treat-
- ment. Honourable Members have also no doubt been following the proceedings of the
i Commonwealth Relations Conference which has just completed its session in the
“beart of the Commonwealth. At this Conference distingnished Indian leaders have
8ot forth with patriotio vigour India’s case for equality of status in the Commonwealth
- Representatives of the Union Government have also been present at thece Conferences

L
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Tax HoNOURABLE M. G. S. MOTILAL (Bombay : Non-Muhammadan) : Who

represented India in this Conference ! o
THE HoNourABLE MR. P. N. SAPRU : Sir Mahomed Zafrulla Khan.
TR HONOURABLE MR. G. S. MOTILAL: Who else ?.

TeEE HoNoUrABLE MR. R. N. BANERJEE: It is not too much to expect that the
representatives of South Africa, so far a8 we can make out from their published reac-
tions, may -reinforce the unofficial efforts of the liberal elements in the European
tI‘Jioplalla,tion for a reorientation of the European attitude regarding the Indian ques-

on.

It is not being claimed that these developments have met our demands, or that
they’ justify, as the Honourable Member stated in the other House the other day,
any radical reorientation of our policy regarding. the withdrawal of the Pegging Act.
These are, however, grounds to feel that the action already taken has brought home to
the Union Government in a much greater degree than ever before the depth and
intensity of Indian resentment at the Union Government’s action and the earnestness

- of our determination to obtain a solution of the Indian problem. The action taken
80 far has thus yielded some results which we feel make it worth our while giving all
parties concerned some breathing time. I hope the House will agree that this does
not necessarily- mean climbing down. Our main object in enforcing measures like
economic sanctions has been to bring pressure to bear on the Union Government and
on the European public of South Africa. We have brought pressure to bear on them
and I think it is not too much to hope that both the.Union Government and the Euro-
pean public there do realise that further pressure may be exerted. I can assure the
House that Government are not attaching any undue importance to these develop-
ments. But the position has become temporarily static and signs of better counsel
prevailing are not wanting. The House will perhaps agree that Government may
take a little gnore time in finding 6ut how the land lies. I can acain repeat the assur-
ance given by the Honourable Member in. the other House that no final decision
has been taken in this matter either by His Majesty’s Government or'by the Govern-

-ment of India. So, Government have kept an open mind. '

A word about the High Commissioner. It is perhaps not generally realised that
the usual diplomatic element of reciprocity is lacking in the case of our High Com-
missioner in South Africa. The Unjon Government, have no diplomatie representative
in this country. Government, therefore, $enuinely believe that the presence of the

High Commissioner is of some advantage to the Indian cause even during the present
juncture and in view of the peculiarly difficult position in this madtter, it will be unwise

_for us to deprive ourselves of any weapon which riay be of the slightest help to us.
This is what we feel so long, at least, as a final decision is not taken about economio
sanctions. All that Government will press for is, therefore, a little more time. It
is possible that, as has happened in the past, our patience even,on this occasion may
turn out to have been misplaced. But we shall not be in the wrong byletting the
foroes of goodwill and compromise have a chance. -Qur cause is not likely to be in
any way rmpaired by a little further delay. It is easy enoug_h for .Government to
carry out the formal mandate of the House.- But the House will realise that Govern-
ment’s responsibility does not end with simply enforcin?teohmca‘lly these measures.
The responsibility for a final and decisive settlement-of the Indian question to the
satisfaction of our nationals in South Africa and the Indian public would eontinue to
rest on Government even after these measures have been enforced. I hope, Sir, the
House will agree that this being the position, Government may be allowed to _l:m,n.dlgl
these weapons with an eye to their ultimate effect and in such a manner as will yiel
the maximum benefit. .

While talkiné on this subject last time in this House I said :—
Ay

“0 evances are 60 years old and I hope the House will agree with me that lightning

d is :;tg;ibr:aps eesentialyin all the circumstances of the case. Now that the Government
and the people are at ane with each other-in this matter; I fool that the public should not dogi{',
Government some margin of discretion in regulating the pace and_dimensions of their diploma
operations . . _ . .

1 plead for the same this time also. * I would conclude by commending to ttl;:

attention of the House a statement max}a last wgek by Semtor Clarkson, Minis
of the Interior'in the Union Government, in the Union Parlinment. Senator Clarksos
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has said ’th&t the Indian question was in a delicate stage at present. Negotiations
were taking place and he did not think this was the time to go further into the matter.
He thought the question could be solved if there was goodwill on both sides. In
view of such sighs of better counsel prevailing and of some improvement in the atti
tude of the South African Government, we feel that nothing will be lost by extending
some reciproeity to the sentiments expressed by the Minister of the Interior. I hope,
Sir, the Honourable Mover and the House are satisfied that such delay as has qcourred
on the part of Goverrtment in implementing the mandate of the House has been due
to very good reasona and that in a matter like this, a little further delay is not likely
to do any irrepairable harm to our cause. If the Honourable Member is satisfied of
this position, I hope, Sir, he will be pleased to withdraw the Resolution.

Trk HoNoURABLE MR, SUSIL KUMAR ROY CHOWDHURY (Webt Bengal
Non-Muhammadan) : What about Dr. Malan’s statement ?

. Ter HoNouBaBLE MR. R. N. BANERJEE : Dr. Malan does not represent the
Government now and the Prime Minister’s latest statement was in reply to Dr. Malan's
and in that statement Field-Marshal Smuts has referred to legislation to retain for
the Union Government the power of expropriation. ' :

TeE HoNoURABLE THE PRESIDENT (to the Honourable Mr. Sapru): The
Honourable Member will now consider the appeal of the Honourable Mr. Banerjee
to give Government some breathing time. In my opinion that would be very right.

THE HONOURABLE MR. P. N. SAPRU : So far as breathing time is concerned
my Resolution gives it to them, I did not suggest that action should be taken
immediately. Subject to that qualification the Resolution may be passed by the
House. I think it will be unfortunate if a Resolution of this nature, having been .
moved in the House, was defeated or withdrawn.

TaE HoNoURABLE THE PRESIDENT : Whatever decision you may arrive at
+I think it is needless to continue the debate.

TaE HoNoUraBLE Mr. P. N. SAPRU : I quite appreciate the point of view

of Mr. Banerjee. I am quite prepared, having waited so long, to give some .further
time to the South African Government. Meanwhile, we can pass this Resolution
subject to the qualification that its implementation is to be left to the discretion of
the Commonwealth Relations Member in consultation with the Standing Committee,
I am not inclined to withraw the Resolution. .
.- THE HoNoURABLE THE PRESIDENT : I do not think it is necessary to make
long speeches again. Members have already expressed their views on the subjeet
fully in the past in this House and elsewhere. If you suggest a condition, you will
have to amend the Resolution. .

THE HoNOURABLE ME. G. S. MOTILAL : May I suggest for your consideratiod
that the Resolution does not say that economic sanctions should be applied here and
now. :

Tax HoNourasLe Me. P.N.SAPRU : Supposing we add ‘‘ as early-as possible *
after * to apply ”, that will meet my Honourable friend’s point. _ |

TaE HoNouraBLE ME. R. N. BANERJEE : While Government will be pre-
pared to consider implementing a Resolution of this type as and when Government is
satisfied of the necessity for such action, I think it will be rather difficult for Govern-
ment to commit themselves at this stage to taking such action. In any case I.
hope the Honourable Member would not insist on that. .

Ter HoNouraBLE THE PRESIDENT : Withdrawal is the best thing.

THE HoNougaBLE MR. P, N. SAPRU : What is the precise amendment that
Government would suggest to the Resolution ? - .

, . ®
Ter HoNouraBLE MR. R. N. BANERJEE : Addition of the words * as and
when expedient * at the end. :

TrE HoNouraBLE SAryED MOHAMED PADSHAH Samrs BaApur (Madras; ~

Muhammadan) : I have a more definite amendment.

Tre HoNouraBLE MR. P. N. SAPRU : I have no-objection to the addition
. of the words *“ as and when expedient ** at the end.
- [ ]
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tar HoNouraBLE Saysp MOHAMED PADSHAH :SAHIB BABADUR :
1 suggest the addition of— : '
‘ That in the event of :the nogotiations now taking place between the Indian Government and

the Unian not yielding any fruitful results in the appreciably near future, etc. and witheut
avoidable delay . ’ '

Tae HoNouraBLE MR. P. N. SAPRU : I it becomes necessary to take action,
the Department will do so. The point is covered by “ as and when expedient .

Tas HoxouraBLE DEk. N. B. KHARE (Commonwealth Relations Member):
Sir, my Honourable friend has praised my exemplary patience. I want to declare
on the floor of this House that I do not claim to deserve that praise at all. I am
the most impatient fellow going and when I have said that I have fully
informed the House of my own reaction. I also know that this is a matter involv-
ing more than anything else our self-respect, and our self-respect Government has
in a large measure vindicated. This self-respect means tit for tat. . I claim that
we have vindicated our self-rés in a very large measure and in double
quick time—within 48 hours. The Ordinances were passed in Natal Council on the
2nd of November and we have applied the Reciprocity Act, as I have said, on the
4th of November last. So this measure will show bow promptly Government acts
when it is necessary. Our difficulty is that at present very complicated kinds of
‘negotiations are going on between the two Governments and this is a question which
after all is not of recent origin. It is an old sore. of more than three generations,
and under these conditions it will not be reasonable to expect negotiations will ter-
minate very soon. After all in the case of negotiations two parties are required.
It is not in the hands of one party alone to accelerate the pace of negotiations,
Under these conditions I think the House should give us some latitude to see the
end of the negotiations. Till then I am sorry to say our hands are tied down. But
that time wﬂl not last eternally. It must-come to an end somec time or other.

Tug HoNOURABLE Mz. HOSSAIN IMAM (Bihar and Orissa : Mohammadan) :
No indicatable period ! One year, two years ?

Tae HoNouraBLE Dr. N. B. KHARE : How can I say ? It may take 2
months, 4 months or one year. It is a very complicated problem. It may have
been solved very early, if I may say so, if India had been independent or a Dominion
with equal status. There is no doubt about that fact. I may cite a very recent
example of how this handicap of India affects her in other respects also. I may
tell the House that about 6 or 10 months ago, the U. S. A. passed a Bill permitting
Chinese people to enter U. S. A. and acquire citizenship rights. I thought that
India also would get similar treatment, because it was also an. Ally of the United
Nations such as China, if not more. But I was sorry to see yesterday in the papers

~that the Indian Immigration Bill in U. S. A. has been shelved indefinitely and the
person who has made this motion for shelving it has declared unequivocally that
India cannot compare with China because China is our Ally. Asif India is not ? And
China is independent and India is not.He has made no bones about it. He has
told us very frankly. The House will realise that this constitutional drawback,
this hadicap, comes in our way and nothing else. -So the Government of India need
not be blamed for these delays and lack of enthusiasm. I may tell the House,
that I know public opinion here, and in the other House, as well as that of the wider
public of India with whom I mix very freely still, that I know what the reaction
is of the people at large in this country and their feelings. This is the position of
Indians everywhere, and if I may say so, it hurts the self-respect of anybody, any
coloured person. The world statesmen’ are meeting now to take preliminary- steps
for the Peace Conference, if they are wise, if they are honest in the proclamations
made by them from time to time, they ought to heal this sore of un&qual treatment to
the coloured Jeople, wherever they are, for all times to come. Ido not know whether
that will happen but one thing will certainly happen and that is that a large number
- of white races would be enslaved as a result of this war. They may call me
devillish but, situated asI am —feeling these insults and pin-pricks every now
and then—1I would welcome that'also. At least that will remove to. a certain extent
the inequality from which we suffer. (Hear, hear.) These are my sentiments
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end I hope I have made the whole position quite clear.” Government is not going
to 1(;pp:i:ose this Resolution at all. They will remain neutral as Government gen-
erally do. ‘ -

TaE Ho¥ouraBLE Tt PRESIDENT : Wil you kindly tell us how the Reso-
lution should be worded so that it would satisfy Government ?

Tae HoNouraBLE Dk. N. B. KHARE : 1 think that the wording of the
Resolution as amended will do.

_ THE HONOURABLE Mr. R. N. BANERJEE : That will meet our purposes
with the words ‘‘ as and when expedient ”’ added. That will leave discretion to.
Government. ‘ .

THE HoNoURABLE THE PRESIDENT : Those words will be added.

TaE HoNoURABLE ME. P. N. SAPRU : I have no objection to the amend-
ment of my Resolution. o

Tug HoNouRABLE THE PRESIDENT : You can ask for an amendment of it.

Tuz HoNouraBLE MR. P. N. SAPRU : Well, Sir, then I suggest that after.
» the words ‘‘ recall the High Commissioner from South Africa "’ the words *“ as and
when -expedient >’ may be added.

Sir; I niay say that there is just-one remark which the Honourable Mr. Banerjee
made to which I would like to draw attention. He said that the recall of the High
Commissioner would not be in the irterests of the Indian people at any time.

TaE HoNouraBLE ME. R. N. BANERJEE : I did not say that. I only said
‘“at this time ’, .particularly at this juncture. ~Should Government decide on
_merits, as the Honourable Member pointed out in the other House the other day,
that the High Commissioner should be recalled.there would be absolutely no diffi-
culty in the way of Mr. Deshmukh being recalled. I may amplify, Sir, that it waa
on this understanding that Government decided to let the new High Commissioner
procecd. ’ ,

TsE HoNOURABLE MR. P. N. SAPRU : I am very glad that the position has
been clarified because I understand that the Indian community has passed a reso-
dution saying that they would welcome the recall of the High Commissioner but
I quite appreoiate that in view of the speech of Mr. Clarkson, it is undesirable to
press the demand for the immediate recall of the High Commissioner. I have ex-.
plained the position in regard to the question generally in my opening speech and

N

I have got nothing more to say, Sir.
(The Honourab'c Saiyed Mohamed Padshah Sahib Bahadur rase to speak),

Tee HonNouraBLE THE PRESIDENT : No speech is necessary now.

THE HoNoURABLE SaiyED MOHAMED PADSHAH Sanis BaHADUR (Madras
Muhammadan) : Sir, I just wish to refer to one thing mentioned by tlie Honour-
.able Member for Commonwealth Relations. He referred to the fact that an attempt
in America to admit Indians has been foiled and that the Immigration Bill has
been postponed sine die and he also gave us the information that one Mr. Natal
who represents Durban in the Dominion Parliament expressed the view that—

Tur HoxouraBLr THE PRESIDENT : Government are not opposing the
Resolution. I do not think any speech is necessary.

Tae HoNoumaBLE SatyED MOHAMED PADSHAH SauiB Basapur: I
am not going to make any long speech. I want to bring it to the notice of the House
that this gentleman, Mr. Nat.l, manifested such disgust for the Indian community
there that he said he was prepared to spend as much as £ 150 million if they could

. only succeed in sending away all the Indians that are settled there to India. Thisis
the mentality of some of the whites there. We are prepared to give time to the
Government. At this stage when things are in such a delicate condition it will be
Ahighly inadvisable and suicidal to hurry up things but my only submission to the
‘Government is that we should not wait indefinitely, that we shduld see that these
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negotiations are brought to a satisfactory conclusion and'if they are not brought
to a satisfactory conclusion within a reasonably short period we should take
immediate action.

Tag HoNOURABLE ME. HOSSAINIMAM : May I ask one question, Sir ¢ 1
do not understand whether the statement that the Government will remain neutral
is contingent on this amendment or without the amendment.

Tae HoxouraBrLe De. N. B. KHARE : In any case whatever.

TaE HoNoURABLE ME. HOSSAIN IMAM : I would like to oppose the amend-
ment which has been suggested. ' : ‘

Tre HoNoURABLE MR. R. N. BANERJEE : I am very reluctant to intervene
at thisstage but I think you will agree Sir, that we have hada certain amount
of discussion on this point and a certain amount of tacit understanding has already:
grown up. Would it be fair to Government at this stage to prolong the discussion %

Tre HoNouraBLE MR. HOSSAIN IMAM : I will give the reasons why I am
opposed to the amendment. .

Tae HoNouRaBLE THE PRESIDENT : I do not think you now represent
the views of the House. :

Tue HoNouraBrE Mr. HOSSAIN IMAM : I would jus® like to say that I am
Prepared to vote for the R>solution without the ameniment but that I will not
accept the amendment. -

Tre HONOURABLE Mr. P. N. SAPRU : Sir, the. amendment was meved by
me in the belief that the Government would not otherwise support the Resolution
and I did not wish this Resolution to be defeated by this House because its defeat
may have repercussions on the international world.

Tue HoNoumraBLE THE PRESIDENT : That is understoed. There shall
be no opposition. *

Tae HoNouraBE MR. P. N. SAPRU: But now that the Honourable Dr.
Kharé has made it clear ths,t Government will remain neutral in any case I see ne
reason——

TrE HONOURABLE MR. R. N BANERJEE : The House is not going to divide.
Government is not going to oppose this Resolution.

Tae HoNourRaBLE Mr. HOSSAIN IMAM: We oppose the amendment
I wish that the original- Resolution be put and voted upon. If you want I will ex-
plain the reasons why I do not accept the amendment.

Tae HoNouraBLE ME. THIRUMALA ROW (Madras : Non-Muhamma.dan)
I think it will strengthen the hands of Government if they accept the Resolution
without amendnient.

Tae HoNouraBLkE Sik DAVID DEVADOSS (Nominated : Non-Oﬁoml)
We thought that there was an understanding that if this amendment is moved the
Government will accept the Resolution. After that I do not-think we can do
anything else.

TrE, HoNouraBLE Sik MAHOMED USMAN (Leader of the House): We
never said we accepted this Resolution. We will remain neutral.

Tue HoNoURABLE MR. G. S. MOTILAL : I think, Sir, that Mr. Banerjee is
under some misconception.” It was only a stage of negotmtlons each side trying
to understand the point of view of the other. No tacit understanding was arrived
a.t as such, otherwise my Honourable friend Mr. Hossain Imam would not have
got up and said he would oppose the amendment. Some suggestions were made
y Mr. Banerjee . They were being noted by Mr. Sapru. They were being discussed
by him 86 that the other members may understand them. When they had under-
stood what was in their minds and what was suggested then only would it bave
been possible for all of us to see what the understanding is to be . This is not the
game as coming to a tacit understanding. Without knowing what he would and
allowing him to say that how could we proceed to arrive at a solution. There
must be something before us on which there can be any understanding.
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T Honoumasie Me. V. V. KALIKAR (Central Provinces : General :
The Government say that they are not going to accept the Resolution. When
"the Honourable Mr. Banerjee suggested these words we thought that the Govern-
ment ‘would accept the Resolution as amended. This is the impression we had.

*THE HOoNOURABLE SR GOPALASWAMI AYYANGAR (Madras : Non-Muham-
madan) : I would like to make one appeal to those who represent the Government
on this Resolution. After the speech of the Honourable Member in charge of Com-
monwealth Relations in this House it is perfectly clear that he is in full sympathy
with the terms of the Resolutiop as proposed to be amended. Having said that in
public in this House, what is it that prevents him from saying that the Resolution
will be accepted by Government ! The only inference that the public will draw
from the Government remaining neutral on such a Resolution, amended after con-
sultation. with Govermment, will be that, while the Honourable Member individually
is prepared to accept this Resolution, he expects that he will not have the support
either of his colleagues or of those from beyond the scas from whom he has to take
orders. That is a position which, consistently with the self-respect about which he
spoke so much today, he should not take in this House, after that public pronounce-
ment. I ask him to take his courage in both hands and to accept this Resolution.

Tee HoNouraBLE MR. R. N. BANERJEE : On a point of explanation, Sir.
This has been, if I may say so, the usual practice for Government in dealing with
matters affecting Indian interests overseas. Government generally remains neutral,
if the matter is ever pressed to a division, and leaves the non-official members to record
their opinion. I can quote-several instances which have occurred during the last
‘few years. To say that Government is not actively voting in favour of it or is not
formally accepting it does not mean any lack of sympathy on the part of Government
with the object of the Resolution. That has been our usual practice. That is why
in the first place I appealed to the Honourable Mover to withdraw the Resolution,
and, as the Honourable Member has pointed out, in case the House is desirous of
having a division on the Resolution, Government members would réemain neutral,

THE HoNOURABLE StR GOPALASWAMI AYYANGAR : Then what was the
-congideration on the part of the Honourable Member in.suggesting that particular
amendment ! Was the consideration on the part of the Goverrtment that if the
amendment was accepted they would not oppose the Resolution and would réemain
neutral ! Did it require the Honourable Member to suggest an amendment for that
purpose to us ! . '

TRE HoNoURABLE Sik DAVID DEVADOSS :' If you will allow me to say a
word, Sir, we all thgught, when the Government suggested the amendment, that the
Government was going to accept the Resolution. Several of us suggested certain
words : the Honourakle Mr. Sapru suggested something, and I suggested something,
and then we hit upon the word “ expedient ’ which the Honourable Member in charge
used. It is his expression. Therefore, under such circumstances it is notsproper
for the Goverrrment to withdraw from the position which they took. They ought to
accept the position. Governmment would not be right in not accepting the amend-
ment. : ) -

Tue HoNourasLE ST MAHOMED USMAN : Government never suggested
any amendment at all. :

TEE HoNorrRaBLE S DAVID DEVADOSS : Excu/se me, I beg to differ
from the Honourable the Leader of the House. They did. The word ‘‘ expedient "
was used by the Honourable the Commonwealth Relations Member. -

TuE HoNoURABLE THE PRESIDENT :. The Government member asked for
withdrawal and I suggested it first. I take the whole responsibility upon myself. -
I wanted some settlement to be reached. But if Government remain neutral, then

I shall put the Resolution as it stands.
Tae HoNouraBLE MR, P, N. SAPRU: I am not prepared to sponsor the amend-
ment if Government is going to remain neutral. B

*Not corrected by the Honourabl - Member.
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Tax Honousapix TE PRESIDENT : I shall put the originsl 'Readiuﬁion
as it stands. Resolution moved :—

“This Counoil recommends to the Governor-General in Council that in view of tbo “ﬁ-
tude of the Bouth African Goverrnmea$ he may be pleased to apply (a) ooonomno mtwu
ag ainst South Africs and (b) recall the High Commissioner from South Africe.”

Questior put and Motion adopted.

CASTE DISABILITIES REMOVAL BILL .
Tax HoNourasLE Me.. V. V. KALIKAR (Central Provinces : General) : Sir,
I_beg leave of the House to introduce :—
' * A Bill to amand the Caste Disabilities Ramoval Act (XXI of 1850.)”
I have already stated my ob]ect in mtroducing this Bill in this House in my
Statement of Objects and Reasons and in the Notes on Clauses.
‘The Motion was adopted.

Tue HoNoURABLE MR. V. V. KALIKAR : Sir, I introduce the Bill.

.

DELHI SIKH GURDWARAS AND RELIGIOUS ENDOW'M:ENTS ."BILL
Tue HoNoUrABLE Sk SOBHA SINGH (Nominated Non-Official) : Sir, I beg
leave of the House to introduce :—

A Bill to provide for the better administration of the Sikh Gurdwaras in the Delhi Provmeo
nd their pfoperties whercsoever. situate.”

The main objects for which this Bill has been brought are stated in the Statement
of Objects and Reasons appended to the Bill. Similar measures have béen enacted
in the Punjab and the North West Frontier Province. The intention of the Bill is

to ensure proper control of income and properties attached to Gurdwaras which are
located in Delhi and outside Delbi.

The Motion was adopted. :
THE HoNoURrABLE Sk SOBHA SINGH‘ : Sir, I introduce the Bill,
The House then adjourned for Lunch till a Quarter to Three of the Clock.

RESOLUTION RE DAILY BROADCAST IN HINDI

Th e Council re-assembled after Lunch at a Quarter to Three of the Clock, the Honou-
rable the Chairman (the Honourable Mr. M. N. Dalal) in-the Chair.

TeE HoNoURABLE Mr. G. 8. MOTILAL (Bombay : Non-Mubhammadan) :
Sir, I move :—

‘‘ That this Council recommends to the Governor-General in Council thet from Delhi, Luck-
now, Lahore and Peshawar news as well as other itets be daily broadeaat in H mdn also whlch

hould be a.llotted due proportion ‘of time at all these stations.”

Sir, the radio is playing an fmportant role in the cultural hfe of the country ;
and particularly, a large number of persons living in the cities listen to the radio
broadcasts. There are scveral stations in India. My Resolution deals with the sta-
tions of Delhi, Lucknow, Lahore and Peshawar. From Delhi news is broadcast in
as many as 24 languages The station starts with news in the English language,
then comcs the relay of B.B.C. news from London. There is also news broadcast
in Hindustaui, Punjabi, Bengali, Tamil, Telegu, Malayalam, Marathi, Gujrati,
French, Tonkinese, Cochin-Chinese, Malay, Burmese Kuoyu, Shanghai, Amgy,

gantonese, Thai, Japanese, German, Italian, Pushtu, Persmn, Afghan-Persian and
rabic

This is the list given in the Indian.Listener. As many asnine Indian languages are
used for the broadcast of news from Delhi and 15 foreign languages are also used.
I suppose most of these foreign languages are used temporarily for the purpose of
the war. Otherwise, people in India are not interested in these languages Besides
news, All-India-Radio have also other programmes—music, talks, women’s program-
me, and children’s programme. The radio begins from Delhi from 8 a.M., and carries
on these activities until 10-15 a.m. The station again opens at 12 Noon n,nd ocarries
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“on these activities until 2 p.m. There is an item also, to which my attention has been
‘drawn, namely, school broadcast. Then, from § P.M. in the evening, the station
resumes its broadcast which lasts till 11 .M. So, various programmes are broad-
"cast from Delhi and gimilarly from other stations.

In the year 1913, radio sets in India were about 9,000. Taking the latest figures
available of 1944, there have been as many as 1,80,000 and more radio sets in India,
as can be seen from the licences issued by the Post Offices. Had the war not inter-
vened, I am sure there would haye been a greater development of radio activity and
there would have been a larger number of licences and a larger public would have
been listening to the programmnies. It is not merely the one person who has a licence
who hears the radio. To each radio I might say there are at least about 10 persons
hearing the -programmes. In certain restaurants and hotels, they keep on music
and other programmes going to attract clientele. In this way, a large number of
people take advantage of the radio broadcasts. In certain cities—I know of my City
of Bombay where I come fram—the Municipality has also fixed receiver sets at
different places where the public congregates and there also, news and other items are
received and the public enjoys them. As I said, Sir, in 24 languages from Delhit
station, the news is broadcast. Delhi is the centre in the sense that it is the seat
of the Government of India, and there are other stations besides Delhi from which
various programmés are broadcast in different languages. For instance, Calcutta
broadcasts in Bengali, Bombay in Gujarati and Marathi, and South India in the
languages that are spoken there. Delhi is an important place from the point of view
of the Hindi-speaking population of India as well as those other places which I have
mentioned. Tkere is widespread dissatisfaction with the present policy
of the Government of India, in regard to the radio broadcast. As could be
geen from the various complaints received by the Government and the questions put
in the Assembly as well as in this House, everywhere the complamt is that All-India
Radio is not giving its programme in the Hindi language. My Resolution therefore
suggests that there should be a set of broadcasts in the Hindi language also. And the
implication of it is clear, I do not object to an Urdu broadcast. At present this so-
called Hindustani programme is' causing dissatisfaction and whenever I heard the
news and other items from Delhi I always got the impression that it was an Urdu
programme. It is only after giving notice of this Resolution I looked up the Indian
Listener in order to draw some material from it for this occasion and then I noticed
and discovered that it is called Hindustani. I am not suggesting that this Urdu
programme should be dropped. What I desire is that there should be side by side
programmes in two languages, one in Urdu and the other in Hindi also. I know a bit
of Urdu. (Interruption.) 1 should not be presumptuous as to say that 1 know it so
well, but it Urdu was dropped I would certainly miss it. Other people also will miss
it. But as Hindi is not there a very large majority of the people who understand
tha{ language miss it. Certain words used arc such that even those who live among
what we call the Hindustani-speaking people cannot follow those words. - For ins-
tance, Sir, I will just refer to one or two words. One day in my home we were hearing
the radio, all of us, and my daughter asked what is this  moghrib” is that some
maugar of the river ? ’ '

Tae~HoNouraBLE St SULTAN AHMED : When was that, ! S

TeE HoNouraBLE MR. G. S. MOTILAL : I could not tell you precisely when.

TaE HoNourABLE S SULTAN AHMED : How long ago was it ?

TaE HoNouraBLE ME. G. S. MOTILAL : T think it was a year ago.

Tae HoNouraBLE Ste SULTAN AHMED : The world has passed to a different
stage. )

Tae HoNOURABLE MR. G. S. MOTILAL : If you have passed on to a different
stage I am happy. But so many words even now are used which are displacing the
common words, the simple words which are used in the Hindustani language. It is
very difficult to decide the controversy as to what the Hindustani languagoe is,
I may say that it contains many words which are of Sanskrit origin. The simple
Urdu which you call Hindustani is also derived from Sanskritic stock ; it contains
80 per cent. of words derived from Sanskrit, if not more. - But these words of day-
to-day use can only be fow. They will suffice only for ordinary d'aily life, but they
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will not suffice for purposes of the Council or the ures or o ry pur-
poses where ahrgal? atock of-words is nooossary. Take for instance the zord Ub:;n-
ul-aqwam ”. How many of my friends here, exoept-a fow pf us who t'lowI tu’
will understand this word ‘‘ bain-ul-aqwam ", antar-rashtriya-(international), eto.
You ocan pronounce it any way you like. You never know what the ch;_roczo p:ﬁ; .
nounciation is in English. Most of the languages of India (I will only refer x
important languages) Bengali, Punjabi, Marathi, Gujarati, are of the Sanskritic stock,
nng according to the census figures as many as 20 croro3 of peoplo spoak the languages
of the Sanskrit family.

. - Tge HoNoURABLE MR. HOSSAIN IMAM : What is the language of the other
20 crores ? : .

Tue HoNOURABLE MR. G. 8. MOTILAL : Then the Dravidian stock comes
in. If my Muslim friends who are 9 crores say that they have a different language
of their own—— .

Tae HoNouraBrE Mr. SUSIL KUMAR ROY CHOWDHURY : The Mus-
- lims of Bengal speak Bengali. ' ‘

Tee HoNoUuRABLE Mi. G. S. MOTILAL : I had talks with some Muslims
from Bengal, some very eminent persons. They feol much more at home with
the Bengali language than with Urdu. Hindus living in-the northern parts of India
are more familiar with Urdu words than the Hindus living in Southern and Central
India. Similarly the Mussalmans living in Bengal and other parts of India, even
Bombay, and other southern parts of India, are less familiar with Urdu than even
the Hindus of Northern India. 'Thus it is very difficult to say exactly where the
line comes, where you can have a demarcation line ; but the fact remains that there .
is a very largo portion of the people whose culture is derived from Sanskrit. They
speak and they use, if they have got to use, words which arc outside the small vo-,.
cabulary which the peoplo in day-to -day conversation uso, the words taken from
Sanskrit or some other language. '

I took up a copy of the Press Communiqué, which was places on the table a fow
days ago in answer to a question of Raja Yuveraj Dutta Singh in this House. In
that Communiqué this is how All-India Radio policy has been described. They
say :— . '

** There should not be separate Urdu and Hindi broadcasts of news, news comsmentaries
and announcemsnts, the language uscd being of the simplest variety, which is understood by
the vast mijority of the listeners in H ndustani-speaking areas ', -

I think, Sir, this policy requires modification and revision if the Government’s
object is to give satisfaction to all people. Those who love Hindi, as also those
who love Urdu, should not have reason to say that thore is no broadcast in Hindi and
Urdu, rospectively. What is the result of this policy? The result is misunderstanding.
It is dissatisfaction. Government ought to remove this dissatisfaction and accept
a policy which will give satisfaction to both sections who want broadcasts in Hindi
as well as in Urdu. )

The second item in the Governmont policy is that :—

. “Where thero is no apprporiate Hindustani word and a foreign word has to be impbrted, the
basis of selection from an indigenous language, Persian, Arabic ur Enlish should be the widest
intelligibility of that word in Hindustani speaking areas ', .

I do not réally understand and I shouM like to inquire from my Honourable
friend whether Sanskrit is included in it or it is not included because it is open-to
two interprotations. One is that the words may bo takon from, Sanskrit the
otheris that words aro not to be takon from Sanskrit for the policy is that—

** The basis of selection from an indigenous language Persian, Arabic or English *.

We know there is a movement, Sir,.in Persia as well as in Turkey for eliminating
Arabic words from their languages. Our Muslim friends here stick to . the
words from Arabic and Persian languages. It is quite natural to a nationalist
sentiment that they should have words from their own languages rather than'
have words of foreign languages. Nationalist Persia and nationalist’ Turkey are
going ‘in that direction. Our Muslim™ of India in time to come shed their
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aversion to importing words from Sanskrit language. It is their heritage and their
treasure as much as it is ours. (Hear, hear.) But Sif, we have to take into account
that the roligious literature of the Musalmans particularly the Quaran Sharif, is-
in the Arabic language and there will naturally be a desire among those who have
the time and opportunity fo read more languages than one to read the
Arabic languago also. Such a dosire would not bo confined to my
Muslim frionds  alono. Others also who like to make a comparative
study of roligions would learn Arabi¢c language for this purpose, but we-
desire satisfaction from All-India Radio for all the people of India and therefore
what wo want is that the words which are taken in this language should be mostly-
of Sanskrit origin. ' If you take words from Sanskrit then there will hardly be any
necossity for taking words from Persian, or Arabic or English. There are certain
words from foroign languagos which have bocome current words and which are
now racogin’1)d a3 tho words of this languago. Wo have no objoction to the retention.
of those words. The broadcast which is given now in Hindi is in a peculiar kind of
Hindustani. The Hindi words are mispronounced. The reason apparontly is that those
who broadcast tho news or its various items do not know the Hindi language. So.
those who broadcast these programmes should know not only Hindi but very good
Hindi. This sort of mongrel, disfigured, mutilated Hindi will not give satisfaction
and will not do credit to the Govornmont of India who is controlling this Depart-.
ment. Let it be purp Hindi and pure Urdu so that people can enjoy both.
There must be simpler words as far as possible. With that proposition I agree.

Trk HoNoUrABLE SikR JOGENDRA SINGH : Pure spoken Hindi and pure
spoken Urdu aré so common that you cannot find any difference between the two.

TuE HoNoUurABLE Mr. HOSSAIN IMAM : They aro not distinguishable
It is the Sanskritized version that q:akos tho trouble.

Tae HoNOURABLE Mm. €. S. MOTILAL : But how many words aro there:
of this kind ?

Tae HoNouraBLE Stk JOGENDRA SINGH: May I ask tho Honourable:
the Movor to recite from any song in Hindi ?

Tue HoNOURABLE MR. G. 8. MOTILAL : Wall, I would roquiro tho servies
of & musician, Sir, but the fact is this, that there are such words but thoy aro very
few and what aro roquired are——

Tae HONOURABLE Sm® JOGENDRA SINGH : Common words.

THE HONOURABLE Mz. G. S. MOTILAL : I am not saying that-thoy should.
be eliminatod. I have said that they should be ratainod bocause they are common:
words. Tho point that I was making is that even the words takon from the Sans- ¥
krit languago should be simplo words bocause the Sanskrit language is 80’ rich that
you oan tako a very simple ward and also a vory bombastic word, a word which.
can bs written in ten linos.

Tue HoNoURABLE Mr. HOSSAIN IMAM: Ton lines.

TeHE HoNOoURABLE Mr. G. 8. MOTILAL : - Yos, thoro are compound words
grammatically running into ton linos. If you take such words they will naturally-
drop out. It is tho simpler words that tho people will take up and follow. In.
literaturo, of course, there will bo some such words and peoplo will approciate them,,
but such words ought not to be used by All-India Radio. :

"My Honourable friend Rai Bahadur Mal{tha, who. comes from -Bihar, said.
3.15 .M. about two yoars ago in this House :—

‘* 1 have.on sgm» occasions noticed that Hindustani talks frctn'LaH,ore and Delhi are 90 to-
97 per cent. tulks in Urdu. T havo figures of plays broadcast in 1939, and they are as follows :.
Total number of plays broadoast, 369—Urdu 350 ; Hindi 19 . .
. My Honourable friend may say that this was the old policy. Well, I do not.
_kmow how far the new policy has changed, . .

v
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In regard to the Communiqué issued by Government, ¥-have one or two more
-obssrvations to make as regards pronunciation. . The Communiqué says :

“The more ourrent form of pronunoiation should be preferred to the purist literary and
-etymological form". .

I say this is not the right thing to do. You noad not follow the mispronuneia-
-tions. When you are using a language, you should use the correot pronunciation

of the languags. You are advancing the cultural cause of India. That is your

policy. It is not for you to use words of a Garodi who keaps on talking in a language
-of his own and to whom oculture is unknown. I at any rate think,-Sir, that pure
words both of Urdu and of Hindi should be used. ’

Another point is this. The Communiqué says that the nama of the person should

.-a8 far a3 po3sible bs pronsuncad as hy pronsunsas it himself. I really wonder whether
ths radio has any mbans of asoartaining from the various psople how they pronounce
thoir nam>y. Somtim) I have heard my own nam> pronsunced on the radio
i1 conastion with Rasolutions of which I had given notioe in the Council of State.

Tas HoNouraBLE Sie JOGENDRA SINGH : “ Motilal ” is a very simple
nam> it i bath Urdu ani Hindi. No on» can mispronounoe it. '

‘Tas HoxouraBLE Me. G. 8. MOTILAL : Yes. But there are other names.
Now, take ‘‘ Kunwar Jagdish Prasad >’. Is the radio announcer to go and ascertain
-from him how h» pronjunces his nama ? ) .

Tas HoxovuasBr® Sta GOPALASWAMI AYY ANGAR: Is it * Pershad
-or “ Prasad *'?

Tae HoNouraBLE Ma. G. 8. MOTILAL : He writes as ‘‘ Prasad *’, and the
Honourable Sir Gopalaswami Ayyangar knows that it is ‘‘ Prasad . But ve:
often we hear it pronounced as *“ Pershad ’. A man who does not know the Hi
-languags may pronounoe it like that. He himself would be ashamed of using such
a pronunjiation. If hy reads it as * Prasad *’, he will say he is correctly. prono uno-
ing it. _ ' :

. Tar Howourasus Me. HO3ISAIN IMAM: How dr>3 ha spell it ! How
do?3 he write his own name ? :

Tae HovourasLe Me. G. S, MOTILAL: You can 3 for yoursslf how he
writes it. : -

Tn> grert advantags of thy Sanskeit oharascter is that you read as you write
and you write as you read. If for no other oconsiderations, for purely
-soientific considerations, if any character is to be chosen, a character or alphabet
which helps you to read and write correctly should be chosen ; that should centainly
get preference over others., But I am not at the present time concernsd with that.
I am only concerned with the policy aslaid down in paragraph 4(b), and I say
it is not a question how one pronounoces his own name, besause if you undertake
the task of knowing how every man pronounces his own name, the radio will have
to arrange for its pecl)ﬂlo to travel hundreds and thousands of miles, and I am sure
Sir Sultan Ahmod will refuss to pay tho expensos for such a mission.

- 8ir, I was referring to the spoeech of my Honourable friend Rai Bahadur,Mahtha,
who roprasants tho Bihar conitituency in this Houso. (Inmferruption.) (An Homou-
rable Member: You are mispronouncing the name.) I am afraid the English
:.haractﬂers dodmt allow us to pronounoce correctly ; thoy vitiate correct pronuncia-
‘tion. He said :—

* A listener who do~s not know Persian cannot follow 60 per cont. of the nows broxdoast
from Delhi’. )

Now, Delhi is a Province which has a majority of Hindus over Muhammadans.
Butsf you take Bihar, the United Provinces, the Central Provinces, parts of Bombay,
parts of Madras, Bengal,-in all these places you have a majority of Hindi-speaking
pooplo, and it is they for whom you are broadcasting the news. If you have any
doubt on the question, please consult them. - Ask them, as you did some time ago—
‘whether they would prefer only Hindustani, or whether they want theirown verna-.
culars—Bengali, Marathi, Gujarati, and so on, Ask them whether they would like

-
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to have these two broadcasts—one in Hindi and one in Urdu. If a nﬁ;jority of”
them say that they want two broadcasts, then have these broadcasts in two lang-
uages. .

The second part of my Resolution suggests that due proportion of time should

be allotted to Hindi at all the stations mentioned in the Resolution. Delhi is &
station of all-India  character take the population of the Hindus and Muslims
served by it and allot time accordingly. Similarly from Lucknow and other sta-
tions if Government will follow this suggestion which I have made, they will
render a service to themselves, and they will remove tho dissatisfaction that prevails,
"and there will be satisfaction felt by all sections. -

TEE HoNOURABLE Ral BAHADUR Skr NARAIN MAHTHA (Bihar: Non-
Mahammadan) : Mr. Chairman, this Resolution. as has been explained, demands
that’news as well as other items bo broadcast daily, in addition to other languages
in Hindi as well, from Delhi, Lucknow, Lahore, and Peshawar stations. The prosent -
broadcasts, as wo all know, are dono in a language which is given the name of Hindus-
tani. It would bo interesting to cxamine what is Hindustani. Vaguely speaking,.
this language is supposed ‘to include Hindi and Urdu in their best intelligible and
most commonly used_form. Hindustani makes an endeavour to strike a golden
mean between Hindi and Urdu. The idea is excellent and deserves the fullest
support. Mahatma Gandhi is the staunchest exponent of the idea and the idea
has now had for g considerable time the support of largo ranks of people particularly
Hindus. No ono should havo any objedtion to the use of Hindustan by All-India
Radio or by any Government Department for any purpose. But the contention
is that the language used by the All-India Radio is not Hindustani, it is high-flown
Persianisod Urdu. The Hindi Sahitya Sammelan, which is the only authoritative
body competent to speak on behalf of Hindi and which has never had any objection
to the simplification of Hindi.and to the adoption of commonly used words and

hrases of Indian origin into this language, contends that the language employed
{y the All-India Radio is absolutely ununderstandable without & good knowledge-
_of Arabic and Persian. The Secrotary of the Hindustani Prachar Sangh with
the authority of Mahatma Gandhi.himself has recently said that the language of
All-India Radio is not Hindustani, it is & highly Persianised form of Urdu, difficult
even for an ordinary Urdu knowing person to understand. The country has watched
with dismay the failure of All-India Radio {o bo just in the matter and the result is
that today we find an outery in the country for separate broadcasts in Hindi from the
greatost expondnts of Hindustani. This outery is an evidence of dcspair. It is-an
- evidence of the failure of the All-India Radio to canalise both Hindi and Urdu as com-
plemontary languages. This could bo done by adopting the best understood words
and phrases and drawing upon indigenous and local sources for the supply of more
words if necessary. Only when these gources fail foreign sources may be drawn upon.
The process adopted by All-India Radio has, however, been just the reverse-and the
result is that Hindi has no place at all, and Urdu, laden with Persian and Arabic
words, masquerades under the name of Hindustani. Thisis a highly unsatisfactory
state of affairs and there is real discontent in the country on this question. A discon-
tent of this kind has alwayss bad tendency. It has the tendency of being dragged
down to lower levels and rousing the passions of the people, as many of the cham-
pions who enter the field of battle have little to do with the love of a language for its
own sake. I, however, welcome a discussion of this kind in this House. I welcome
it all the more because the Resolution has been moved by a member of the Congress
Party, in fact by the Leader of the Party.. I made an effort to find out a Congress
Resolution on t{w question of languages. The only one in which there is a brief
reference to this question is the Congress resolution on Fundamental Rights.
The reference is brief, but it is clear and definite. It says that the culture, language,
and script of the minorities of the different areas shall be protected. This Resolution
too which is before us for disoussion just now does not assail the minorities on any
of these points. It merely seeks to do for the majority as well what is sacred for the
minorities. : .

Fortunately for us India is not a babble of tongues with bundreds and hundreds
of languages. India has singularly few languages considering its vast size and many
of them are intimately allied to each other. And yet the problem of languages

- 4 [ ]
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-remains to be faced. This Resolution does not concern itself with different provincial
languages but with Hindi and Urdu which are not strictly speaking provincial langua-
ges but have very largely an all-India character.. I also agree that these two -
languages have the same basis the same grammar and quite a good number of
.common words to draw upon. Hindi and Urdu of ordinary house-hold speech do
not differ much from each other. And to consider Hindi as the language of Hindius
.and Urdu as the language of Musalmans would also be absurd. But, the present
differences between the two languages, as they have developed during the last fifty
years. Particularly in the higher spheres of literary thought and production are
. considerable. Hindi has drawn its inspiration mainly from Sanskrit and Urdu
‘from, porsian. In written literary works the difference is thus formid#ble. The
problem of bringing Urdu and Hindi together is thus to my mind a wmuch
vaster problem than it is generally conceived to be. It is at any rate not a pro-
‘blem for any Government Department to settle. Particularly when the Govern-
ment is neither a responsible Government nor.a National Government. ‘
_ There are about seven to eight hundred words which are eommon to both
Hindi and Urdu and these may be found to be sufficient for explaining ordinary
subjects. But as soon as we emerge out of ordinary subjects and enter the more
abstrect rogions of politics ot science the divergences of expressions must grow.
The immediate result of this is and must be the widening of the gulf between Hindi
and Urdu so long as they continue to draw on the resources of Sanskrit and Persian
separately and respectively. We have to admit that Hindi and Urdu are both at
present inadequate for proper expression of modern ideas—scientific, political,
economic, commercial and sometimes even cultural and they are both trying hard
and with success to enrich themselves so as to0 meet the needs of modern
‘oommunity. Why should either be jealous of th: other. We want our
‘languages to be as rich as possible. We want their fusion also but
the process of fusion or welding them together must be natural, suited to the genius
of the people. If a new word or expression is needed, and commonly spoken Hindi
ar.d Urdu cannot provide it, we should go to tap the resources of Bengali, -Marathi
‘and Gujrati, all whom are highly developed Indian languages. When these sour-
ces fail, Sanskrit which is the common mother of all Indian languages, except Urdu
in the form it is patrenized'today, must be tapped. When all these indigenous
resources fail we may make an excursion outside India. So long as this is not
going to be the confirmed practice, not only the profession of Adl-India Radio it
becomes necessary to have separate broadcasts in Hindi for all items exgept music.
When some one writes or speaks he certainly has to have consciously or subcons-
ciously an audience in his mind whom he is seeking to influencs or enlighten. There
are a vast number of Hindi newspapers being published in this eountry and they are
widely read. There are a vast number of books being published in Hindi and are
‘widely read. ~Their number end circulation areincreasing every day. There are
a vast number of people who understand only ‘the language that is used in these
mnewspapers and books. What is All-India Radio deing for those people 1 How does
All-India Radio approach them today with its newsand propaganda broadcasts?
How does it feel satisfied that vast section of the people is served properly ¢ I have
heard from quite a large number of people that they have given up listening in to
All-India Radio broadcaits except for music. Why should this be allowed o happen?:
The All-India Radio broadcasts in about two dozen languages. Why can it not
broadcast in Hindi also ? Hindi has no desire to make itself terse and difficult.
All that it wants is that the language must be fully expressive and conform to Indian
forms and have words and expressions which have the largest circulation in India.
"That is the Hindi that this Resolution claims. That is the Hindi which in course
of time will come to mean Hindustani. The Hindustani of All India Radio is neither
the Hindustani of to day nor the Hindustani.of tomorrow. In order to implement
this Resolution Government will have to broadcast news and commentaries in
Hindi separately. For cultural programmes like dramas, talks, children’s and
women'’s programmes and poetic symposiums, etc. time will have to be allotted
in proportion to the population served. R

. *THR HovourABLE ' R. HOSSAIN IMAM (Bihar andOrissa : Muhampadan):
Mr. President, I was very much pleased to find this Resolution being mozeéi by the

*Not corrected by the Honourable Member. .
!
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Leader of the Congress Party, because it confirms fully the two-nation theory of
Mr. Jinnah. - As he developed his speech, he indicated quite clearly that in India
there are two nations, a Muslim nation which looks to the West, where it has its
homeland and gets its inspiration from and the Hindustani-speaking Indians who
regard this as their homeland and look to the old records of Prakrit and Sanskrit
for their inspiration. But it pained me to find that of all persons Raja Govindlal
should move this Resolution. He is himself a good scholar of Urdu who appre-
ciates both and he can talk the best Urdu that we would ever like to hear. After
all is said and done, I should like my. friends to decide in their own mind where
Hindustani ends and the other lanzuages begins. He conveniently left out recount-
ing the other main languages of India which if you reckon will dever total to 39
crores of people. The claim.that Hindi is spoken by 20 crotes of people is subject
to a great deal of correction—Hindi in the sense that it includes Urdu also. You will
never find Urdu stated in the census figures. There is a bifurcation of thi§ Hindi
into Eastern Hindi and other kinds Magadhi and Mithili. But as far as real Hindi

- is concerned, it<is not the spoken language of any place.. What the Hcnourable

. Member means is the Sanskritised version as is being taught in the schools. I.do not

deny Your right to propagate your lanzuage. You have every right as a nation
just as I want mine propagated. The Hindi ?a,nguage in which you have Desha and
Dakshan is not anywhere spoken by the illiterate masses of India. It is being newly
introduced in the schools. You-will not have gaon, but gram as Mahatma Gandhi
has called Sevagram—— . '

THE HONOURAB'I:n Rar Bamapur Sri NARAIN MAHTHA : How many
Mussalmans know Maghrabi and Shimali ¢  * ’

Txr HoNoURABLE M. HOSSAIN IMAM : Maghrabi and Shimali have been
dropped in order to accommodate the lovers of Hindi. They are surrendering too
much. They have already given up much and they are giving in everywhere. I
should not like to mention all that transpired at the meeting with the members
of the Hindi Sahitya Sammelan and the Anjuman-i-Taraqqi-e-Urdu, but I should
be excused for just mentioning one fact. A ‘member of that delegation recounted
to us the tragedy that his young daughter had picked up the word “Jumarat”. He
recounted it as a great tragedy. Jumarat is Thursday. In high Urdu we call
it Punj-shamba and you Sanskritise it and call it Brihaspath. It was according
to him that living in this country a girl of eight years should have picked up a word
which was well understood in the whole of Northern India. Even Englishmen in
India who are hirds of passage learn some language in order to talk to their men.
Even they may know these words, but it was a tragio circumstance worth recounting
in a meeting that the girl picked up this one word.

Mr. Chairman, I do not wish to take a brief for the Department. "The Honour-
able Member is quite competent to take care of it. I simply wish to state certain
facts. Let us examine what is happening in the commergial world. The language
used in the cinemas is the 'anguage which is understood commonly. They are a
commercial concern and a majority c<of the cinemas pictures are made by Hindus
end not by the Muslims. So you cannot accuse and say that the language used there
is subsidised or biased. Their only criterion is understandability. You will find
that with the exception of Dharmic pictures all the rest use 95 per cent. of the same
language and a better language, more Persianised and Arabicised language than
that used by All-India Radio. Look at the broadcast.from the B.B:C. That
broadcast is more Arabicised Hindustani than the language used by the Honourable
Member for Information and Broadcasting. We used to hear German broadcasts
and broadcasts from Rome. Everywhere the language was more Arabicised than
Hindustani which is used by All-India Radio. Only Japan used to have broadcasts
in Hindi as well. I have told you, Sir, the language which is used by foreign agen-
cies to reach the masses of India and not a small section only. My Honourablo
friend has stated that the Mulsims of Bengal speak only Bengali. All theso nations
have boen addressing not only a small section of Muslims in the United Provinces
and parts of Bihar, for the language of all other places happens to be either Punjabi,
Bengali, Maharathi—all the other one hundred and one languages from Baluchi
right to Kanarese. Now, Sir, do you think thaf all these nations were so foolish



(
410 * COUNCIL QF STATE [22¥p Mar. 1943

(Mr. Hossain Imam,]

when they were addressing India that they would address only a small part of it.
Really what the Honourable Member wants is purity—and by purity was not meant
the purity which the Honourable Sir Jogendra Singh stated. Sir Jogendra Singh
meant the purity of the natural language as is spoken by the illiterate person, who
forms 90 per cent. of the population of India, whom you want to leave for the sake-
of the 10 per cent. Your desire is to make the language and the news unintelligible

- to the general public and it comes strangely from the Congress benches. 8ir
Jogendra Singh is a good scholar of Persian as well as Urdu, just as we have got
in the Honourable Sir Aziz-ul-Haque a man who knows a good deal of Sanskrit.
Therefore, Sir, the fact that some of us- may know- either Sanskrit or Persian is no
reason why we should deprive the 80 per cent. of their privilege of listening to the
nows. -

Then it is not realised what a small portion of the 24 hours are devoted to this
Hindustani news which is broadcast from Delhi. I have before me a book which
the Honourable Member was reading and on the page which he was reading, that
is 45, I find that in tho whole of the day the news bulletin broadcast from  Delhi
ococupies only 45 minutes, that is 15 minutes in the morning, five minutes in the
noon, five minutes in the evening and 20 minutes late in the evening. There are
45-minutes broadcasts from Delhi I and Delhi II. /7

I will just read from this page which the Leader of the Congress Party was read-
ing. Here are some of the items - '
Kahan gayae khiyal:
Balwant
Balmir
Chitrang
Ras
Rangat . .
Ab kahan se laoon aghaz-e-muhabbat ke mazae
Maro re nainan bandh '
Ab too kahe-jatan karegoe. :

How many items are of Hindi origin either in music or of other languages ?
People do not realise what short space of time is available for talks. I do not think
that the talks occupy more than two hours in & week. At least in’ the Delhi I Sta-
tion, which is the main station with which we are concerned our complaint is——

Mr. CHAIRMAN (the Honourable Sir David Devadoss) : Please bring your
remarks to a close. :

THE HoNOURABLE ME. HOSSAIN IMAM : I have not much to say, Sir. I
have no idea of opposing the propagation of Hindi if my Honourable friends so desire,
provided they on their part are content with the same treatment being accorded
to other languages. If they wish to_have a station of their own I, Sir, for one would
have no objection. There should be a Hindi station and in the same manner there
ﬁould be an Urdu station, but Delhi must remain a central Hindustani station for

to sorye.

Tae HONOURABLE Sz JOGENDRA SINGH : Lucknow too.

Tee HoNawraBLE Mr. HOSSAIN IMAM : I, for one, Sir, am prepared to
have this compromise. If Government can find money and time for these things
lei:. us have an Urdu station as well as a Hindi station. I for one would have no
objection.

TarHoNOURABLE ME. P. N. SAPRU (United Provinces Southern : Non-Muham-
madan) : Mr. Chairman, the Honourable Mr. Hossain Imam said that Raja
Govindial ‘Motilal had demonstrated the correctness of the two nations’. thequfry.
Supposing Raja Motilal had not moved this Resolution, would the Honourable Mr,

v
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‘Hossain Imanihave said that he had by a self-denying ordinance that ho had imposed
upon himself demonstrated the ntter futility of the two"nations’ theory.

TaE HoNoURABLE Me. HOSSAIN IMAM: I have received additional support,
. Sir. : .
TeE HonoUBABLE MR. P. N. SAPRU : I do not think it is necessary for us t°

import communal hate in discussing & question of this nature. It must be said i®
fairness to Raja Govindlal Motilal that he made a gpeech which was singularly fre®
from any communhl bias. The question to my mind is a very simple one.
No one has anydislike for the Urdu language. Speaking for myself,
I have a great ad miration for the contribution that Urdd writers have made to the
culture and thought of this country. I should like to pay a tribute to them for
all that they have done to promote the cultural life of this country, but if Urdu has
got a right to exist so has Hindi, which has a longer existence imthis country than,
Urdu which, after all, was derived from Hindi from khars boli. Unfortunately,
what has happened in this country is that when Urdu writers begin to write Urdu
they begin to use highly Persianized words. When Hindi writers begin to write
Hindi they start using highly Sanskritized words and they think that good language,

+means ornate language, means difficult language. The more difficult the Janguage the
greater is the praise, the admiration, that the writer feels for his own writing. Well,
the ideal should be simple language ; simple diregt language. Take, for example, any
leader in a British newspaper today. Take leaders in the Daily Herald or the News Chr
onicle. They are writtenin very simple:language. One sentence constitutes one para.
graph. The working man can read that leader in about two minutes when he is having
his breakfast and he knows the news of the world. He lgnows everything that is worth
knowing. Well, that should be the direction in which our Hindi and Urdu write
should emylate. Unfortunately, they have not been doing so and I am not g'oi.!&
to allocate tHb blame between Urdu and Jlindi writers. I refuse to undertake that
task. The relevant question to my mind, however, is this : Should Government,
constituted as it is in this country, give a lead in this matter ? Unfortunately, this
Urdu-Hindi question—this question of language—has become a controversial matter.
It has got connected with communal politics. I accept fully the goal of a Hindustani
which will employ both Persian and Sanskrit words where necessary ; I mean, which
will not eschew ’grsian words because %?f happen to be Persian words but which
will not eschew Sanskrit words because they happen to be Sanskrit words hut this
language question has got mixed up with controversial politics. It has got mixed
up with communal politics and I regret to say that the policy which the All-India
Radio has adopted has to a certain extent intensified this controversy.

Now I come to certain words which one finds used in the Hindustani broadcasts.
I think simpler words could be used in their place. Words which are commonly
used could be used. Take, for example, ‘‘ iqtsad "’—the word used to mean ‘‘ econo-
mics . )

YEE HoNoURABLE St SULTAN AHMED : Again the Honourable Member is
not fair to the Department. He is taking a word from a book which was published
long ago. The word ‘‘ igstad *’ is being used with ‘‘ arthak ’’ whenever necessary.
That is, ‘ economics . I request the Honourable Member not to rely upon that
book which was published long ago and which was the cause of all this trouble, We
have revised the whole thing, and if the Honourable Member is relying upon that
book, I think he is not \being fa.i'r to himself or to the Department.

TaE HoNoURABLE Ng. P. N. SAPRU : Iwill notrefer to those words. Iam
glad to heay that they have been given up. I thought some of those words were
unnecessarily difficult o undorstand. .

. Tar HonouraBLpb Sie SULTAN AHMED : As a matter of fact, both the words
are difficult—‘‘ iqtsad ’’ and *‘ arthak ”. '

.Tae HonovraBLE MR. P. N. SAPRU: Unfortunately, Sir, this question has
assumed & communal oélour. It has got mixed up with communal politics, and Hindi
wrfters have got a feeling that justice is not being done to them and to their language.
Now, the British Government in this country has followed a policy of religious neu-
tra.lity/sinoe it assumed responsibility for the government of this couptry. Is it not
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possible for Government, when a controversy of this character. arises, to follow &
similar policy of neutrality in regard to the language question ¢ What the Depart-
ment of Broadcasting has, possibly with good intentions, been doing is to evolve a
Hindustani language (Interruption)or to give encouragement to the Hindustani langu-
age. Unforsunately,one soction of the Indian people thinks that in this attempt to give
encouragementrto Hindustani ond particular language is being favoured atthe expense
of the other. That being the state of affairs, there is much that can be saidin favour
of the solution which has been suggested by Raja Govindlal. Let there be two
broadcasts. Let there be a Hindi broadcast and an Urdu broadcast. Let the
broadcast in Hindi and the broadcast in Urdu be as simple as possible. Let the
offort of those whq are broadcasting in Hindi be to use simple Hindi words, and
let the effort of those who are broadcasting in Urdu be to use simple Urdu words.
Lot this experiment be tried for a few years, and then et us see whether at the end
of these fow yeats tho'two languages will not be nearer to each other than they appear
to be at the moment. The suggestion which my Honouable friend Raja Govindlal
has made is not that there should be no Urdu broadcasts ; his suggestion is that
there should be Hindi broadcasts in addition. It will mean the giving up of Hindus-*
tani broadcasts. Personally I should regret if the Hindustani broadcasts were
given up. I think the experiment of Hindustani was worth trying. Unfortunately
it has been tried and it has led to Gommunal friction. Well, let us face the fact.
Lot us give up the experiment. Let us try a new experiment. Let us recognise
that there is & Hindi langua%and that there is an Urdu language, and let us recognise
that both languages have. afl equal right to live in this vast land of ours. Let us

""l‘eoognise frankly, boldly, that hoth the cultures have got a contribution to make
to the sum total of Indian culture, of Indian civilisation and let us make our broad-
casting arrangements accordingly, }

This is a solution which I confess'I do not consider ideal. But ideal solutions
are not always possible in life. In life we have often to do with the -second best
and it may well be that if we take this line it may be possible to generate, in years,
to come, better feelings between both Urdu and Hindi writers.

Sir, there is much that can be sai@fqr the claims of Hindi {0 be recognised as
-one ai least of the languages entitled to a broadcast positionin All-India Ragdio.
For us it is a sacred language. The Honourable the Information Member,
who is a very distinguished lawyer and who knows Hindu civilisation as well as we
do, knows that some of the most sacred books of the Hindus are to be found in the
Hindi language. For the Hindus, jt is the language of Tulsidas, and naturally
there is a feeling that it desorves to be preserved and encouraged. In fact, there
has been a great deal of development so far as Hindi is concerned. I happen to be &
voracious reader of Hindi fiction and of Hindi literature. Whenever I am in a
railway train, I make it a point to spend my time in reading Hindi magazines,
and I know the developments that are taking place in this language.l think similar
developments are taking place in the Urdu language also. .

This country is vast enough, is big enough,to find a place for both Hindi and Urdu
and there need be no quarrel between the two. Of course, you cannot convert a
majority into & minority. But if 80 million people look upon Urdu as their language,
they should Be strong enough and able enough to develop their own culture.
Similarly, if we confine ourselves to Northern India where Hindi is spoken by
about 120 or 130 million people, they should be’ able to develop & culture of
their own. (4n Honourable Member : ‘‘ Where will Bengali and Punjabi go%’)
Let them remain as they are. What I am saying is that it is not comsect that all
Hindus speak Hindi and all Muslims speak Urdu. I'will'give you an example. I
have a Muslim bearer, who has been with me for the last 25 ‘years. He isa
devoted servant of mine. Three years back the Honourable Rai Bahadur - Mahtha
w.ll be able to bear me out we had the census here in 1941, I think, The
cengus fellow came, and he asked him his name. He gave his name—Bakridi.
So, he knew he was a Muslim, and he asked him what his language -was. "My
servant said, “Hindi.”” But the man put it down. a8 Urdu. 1 did not . bother -
about it ; I was not interested in the controversy at all. Thon he~went up to. him

- and said, “No, no; this is wrong ; my language is Hindi becanse in my village
nobody understahds Urdu”.

Tre HONOURABLE 81 SULTAN AHMED : From which Province was that?
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Tas HoNOURABLE MR. P. N. SAPRU : United Provinces—Pratabgarh. The
Honourable Sri Narain Mahtha will bo able to swear that what I am stating is absolu-
tely a fact. The other day I was talking to a chowkidar. I got up at about 2 a-m.
I shouted for him and I asked him “Kyawagat hai’’. The fellow did not unger-
stand me. I went on repeating the sentence half a dozen times and he could not
and would not understand me. Then it suddenly oocurred to me that the word
“wagat ”’ was not understood by him. Then I asked, “ Kya samaya hai’and
he. said it was about 2 A.M. In the villages, these simple words like ‘“‘samaya’ and
“sandhya’ are much more understood than we who have been brought up in a
certain culture imagine they are understood by the villagers. We have got to
face facts as they are and I think the Honourable Raja. Govindlal’s Resolution
faces facts. I therefore give my whole-hearted support to the Resolution.

‘TaE HoNoURABLE Sik JOGENDRA SINGH (Education, Health-and Lands
Member) : Sir, yesterday my friends of the Muslim League and the Congress were
on the igternational stage claiming tho sanction of unity. They had ascended

_attitudos which are more becoming to them than the cockpit of communal confliot
to which they have descended -to day. What I said about Hindi and Urdua
was, there is the Hindi of Kabir and Mira Bai and there is the Urdu of Muhammad
Hugpain Azad, Anis and Amir. They will find that these writers wrote a common
language. Any one who can understand the Hindi of Kabir or Mira Bai can as
easily, follow the writings of Muhammad Hussain Azad or Anis Mohammad
Hussain Azad was a great scholar of Urdu. Some of you perhaps know that
he wrote book called Durbar-i-Akbari, one of the - most interesting histories of
Akbar’s time. He also produced & book called ‘“‘Sukkan Dan Paris” and traced
a common soirce both of Persian and Sanskrit. - It would be interesting to those
who want to seek a common source for the languages to read this book of Muham-
mad Hussain Azad who was a Professor in the Government College, Lahore,and
one of the great writers of Urdu, Finally, I would say,in the words of a
Hindu poet :— .

 Lakri jal Koela Bhai
Koela Jal Bhai Rakh. ,, *

The wood has burned and turned into charcoal and charcoal into ashes. You
and I, Mussalmans and Hindus are burning away ourenergies in vain dispute.
Whero are we today. Are we going to waste our opportunity in pursuit of separa-
tion' or stand on-a common platform ? The National Congress should stand for
nationality in language, in aspirations, and bring about unit® and cease to ‘pursue
the path of separation in language, community or other things. Some members
of this Council in any case should discard these things and stand for that for which
their hearts yearn, we must work for unity, ascend the national platforms, represent
India, and not respresont the oge or.the othey community, holding not to the one
or the other language but holding to that which is common to us all.

TrE HoNouraBLE MR. SUSIL KUMAR RAY CHOWDHURY (West Bangal :
Non-Muvhammadan): Sir, coming from Bengal, I support the Resolution moved
by my leader, the Honourable Mr. Motilal. In Calcutta, which is a cosmopolitan
city, there is a large population, specially Marwaris and people from Bihar, who
understand only the ordinary Hindi and no other .

TR HoNourasLE St SULTAN AHMED : Why not leave Bihar to us?

Tam HowouraBLE Me. SUSIL KUMAR RAY CHOWDHURY: No. Sir,
I am speaking of those Biharis who live in Calcutta. Thero are Marwaris and pegple
from Bihar who understand only the ordinary Hindi and no other language. If
programmes in Hindi are broadcast from the stations mentioned by my Honourable
friend, Mr. Motilal, these people in Calcutta, who understand only Hindi, may switch
their radios to the Delhi short wave and listen to the programmes. '

" As regards the olaim that all Mussalmans speak and understand the Urdu
language, this is not correct. I can say from my personal experience, Sir, that the
Mussalmans of Bengal generally do nqf understand or speak the Urdu language.
I can cite one instance. I was once in the Court of the Honourable Mr. Justice
C. C. Ghosh, now deceased.” When he was presiding in the, Court, there was a
letter written in Urdu.. He could not understand it. He spotted out ong of the
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Mussalman Solicitors in the Court room and asked him whether ho could trans-
latesthat lotter. This Solicitor, Mr. Huq, looked at that letter and said, ‘“My Lord,
I do not understand this Urdu. We know only an caloatjan Urdu. I do not under-
stand this Urdu which is written or spoken in Northern India .

With these words, Sir, I support the Resolution.

Tae HoNOURABLE Mg. HOSSAIN IMAM: In the villages is Hindi under-
atood 1

Tae HonoUrABLE Mr. SUSIL KUMAR ROY CHOWDHURY: No, Sir,
Urdu is not understood either I said that in Calcutta, which is & cosmqpoli-
‘tan city, Marwaris and people from Bihar and other provinoces understand only
the ordinary Hindi and no other language. “For their benefit I say that Hindi
should be broadcast from the Delhi gtation so that these people may switch their
radios to Delhi short wave and listen to these Hindi broadcasts. .

.  Tar HoNoUmRABLE Sie SULTAN AHMED (Information and Broadcasting
Member) : Mr. Chairman, the Resolution before the House runs as follows :—

“This Council recommends to the Governor General in Council that from Delhi, Lucknow
Lahore and Peshawar news as well as other itemns be daily broadcast in Hindi alsowhich should
be allotted due proportion of time at all these stations. o

I am taking the Resolution as it stands and dealing with it, and then, later
I will discuss the general question. If it is suggested that Hindi should be broadcast
not only from Delhi and Lucknow but also from Lahore and Peshawar, I would
like to put in a caveat. There has beenno suggestion made as to the proportion of
Hindi-knowing public or listeners in the North West Frontier Provipce and it has
not been suggested even in the most biased quarters that the majority of the listen-
ers in Peshawar would understand Hindi in preference. to Pushtu or Urdu. As
regards Lahore again, the position is unintelligible to me. I am sure all those friends
of ours who come from the Punjab will bear me out that the claim is unjustified.
As regards Delhi and Lucknow, the main trouble has arisen hero. It is suggested
that in Delhi and Lucknow there are more Hindi listeners than Urdu, listeners. -
I wilkdeal with that point a little later. But at prosent I do feel that the simple
question is whether there should be two languages in which there should be broad-
cast from these four stations. :

Sir, the controversy about the language to be used in All-India Radio is as old
as All-India®Radio itself. When the central station was started trouble arose
whether the language that we were using was the language which was intellig-
ible to the people and the objection came from the Urdu writers in the Punjab, Delhi
and the United Provinces. We were abused from all quarters which were anxious
to see that the purity of Urdu was'mot in any way spoiled. That went on for a
long time. But as usual in such cases, merits are not considered but
sentiments are allowed to prevail. Recently, objections have come from
the other quarter. Not only have we been accustomed to hear abuses in the
House but abuses came from the other quarter which are as good or as bad as
the criticisms and objections which were levelled against us at the inception of this
All.India Radio. Complaints were received by me both from the protagonists of the
Hindi and Urdu languages and ultimately I dicided that I should have an ad hoc
committee-to consider this question consisting of three representatives -of the Hind
Sammelan and three representatives of Anjuman-i-Taraqqui-e-Urdu. I also requi-
gitiened the help and co-operation of the Standing Committee of tho Informatiqn
and Broadcasting Department. Y am sure my Honourable friond Mr. Sapru will
concede to me at'least that in doing so T was not showing a communal bias about
which he has complained. Nothing hurt me more this ag.ornoon than to hear from
him that the Department of which——

Tre HoxoUraBLE Me. P. N. SAPRU: ‘On & point of personal explanationi.
I did not in the slightest degree impute any communal bias to my estosmed friend,
the Honourable Sir Sultan Ahmed.  This iggthe impression so far as the Department
is oonocerned. I had not him in mind at all. , '

‘Tz HoNOURABLE 8o SULTAN AHMED : I amdeoply grateful to my Honour-
able friend. Now, & more representative ad hoc committes 1 could not conceive

4.15 p. m.
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and I am very grateful to all those gentlemen who responded to my invitation ; and
if I have got any grievanoce I Mave it against some of the members of my own Stand-
ing Committee. Only one representative of that Committee could attend. I will
leave out Mr. Sri Narain Mahtha, because he was unfortunately ill in Bombay and
ho wrote to me he could not attend. I had the best possible representative
committeo to considor this question and if the Honourable Mover wants that there

+ should be two broadcasts in two languages, Hindi and Urdu, I am afraid the decision
: gct)' that Com!;ittee unanimously was againstit. The first decision that they suggested
me was ‘this :— -

" * There should not be separate Urdu and Hindi broadcasts of news, news commentaries
and announcements, the language used being of the simplgst variety, which is understood by the
vast majority of the listeners in Hindustani-speaking areas.”

If I had to demolish this Resalution, I could simply rely on this. My Honourable
friend the Mover will have to go very far to get a supporter. Immediately after the
decision was taken by the Government of India Mahatma Gandhi issued a statement
*saying that there would be no justification at all for having two separate languages
like Hindi and Urdu. He insists that there should be no separate languages like
Hindi and Urdu for this purpose. Therefore, Sir, whatever the view of the Honour-
able Mover. may be, ¥ am afraid the Government of India cannot possibly accept
the Motion of my Honourable friend, and I hope it will not be accepted by the House.
I am in very good company. I have got the support of the Hindi Sammelan ; I
have got the support of the Anjuman-i-Taraqqui-e-Urdu ; I have got the support of
gle (Si;s:ndmg Committee of my Department. I have got the support of Mahatma
andhi. ‘ .
T;m HoNoURABLE M. G. §. MOTILAL : Will you read out his whole state-
ment

Tur HoNoURABLE Stk SULTAN AHMED : The only question at present is
whether there should be two broadcasts or not. I am demolishing that.

Tar HONOURABLE ME. G. S. MOTIMAL : Will you please road whatever hg
has said on the broadcasts also ? J

THE HoNOURABLE SIR SULTAN AHMED : I will come to that. That meant
that the language should be something different from what it has been. You want
two languages. The point is whether you should have two languages. If this Re-
solution is modified or amended, that is another matter. If my Honourable friend
would say, ‘‘ This Couficil recommends to the Governor General in Council that
from Delhi, Lucknow, Lahore and Peshawar news as well as other item8 be daily
broadcast in some simple language which may be understood by the people *’ I will
accept it and it down, because that is the decision of the Government of Indig.
But when he wants that broadcasts should be in two languages, Hindi and Urdu,
then the difficulty comes in. There I say even Mahatma Gandhi does no} support
him and in fact no gpsponsible man can support him. In the committee Pandit
Sampuranand who is a great Hindi scholar and a first class Urdu speaker —that is the
language of Lucknow —suggested to me —that there should be one language for the.
news, commentaries, broadcasts and announcements and broadcasts of announce-
ments and news in Urdu and Hindi separately should not he undertaken. In the
faco of that rocommendation by him, does my Honourable frieid expect me to go
against it supported as it was by people outside, and introduce broadcasts in two
different languages ? I submit, Sir, it would be wrong on my part to doit. It would
be thorough irresponsibility on the part of tho Governgnent of India to ignore what
prima facie is correct and is supported unanimously by the Committeo as well as by
people outside. So far as the Resolution itself is concernod, I submit that I am
absolutely on safe grounds. ‘

TeE HoNOURABLE Ra1 BARADUR Sk1 NARAINMAHTHA : Permit me to ask
a question. Is the Honourable Member prepared to send a copy of any of tt}e broad-
casts from hero to Mahatma Gandhi and to Pandit Sampuranand to get their appro-
val whether that is proper Hindustani or not % K

Tre HoxouvrasLe Ste SULTAN AHMED :  What I did I will tell my Honour-
able friend. Before the Committee started its work, I sent a news bulletin in English

L o -0
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of a particular date to both the Hindi Sammelan and the Anjuman-i-Taraqqui-e -
Urdu and asked them to translate that bulletin in the language in which it should be
broadoast, either Hindi or Hindustani or Urdu. I received a translation from the
" Anjuman-i-Taraqqui-e-Urdu ; I did not receive any translaticn frcm the Hindi
Sammelan. 'But when we met I suggested to the representatives of the Hindi Sem-
.melan to translate some of the items in t hat bulletin and I could sce cleariy that tlere
was not much difference between Pandit Sampuranand and the Anjuman-i-Taraqqui-
e-Urdu and also the Honourable Mr. Hossain Imam.

_ Undoubtedly, there was a lot of difference between the representative of the
Sammelan and the rest. Now I give you one instance : —

‘“ Angrezi faujone nain Tabruk per‘ pura qabea ker liya,” .

This was the translation given to me by the Anjuman-i-Taragqui-e-Urdu.
Is there any Honourable Member in this House who can get up and say that he cannot
understand this sentence ¢ If-there ig none, then this is the ]“snguage of the All-
India Radio. ‘ .

TeE HONOURABLE Sik DAVID DEVADOSS : What is the meaning ? We
do not understand. ) ' ) .

TaE HoNOURABLE SIR SULTAN AHMED : When I say any member I mean
those who come from the north, for whom-this is done. Of course, your position is
different. You come from Madras side but any one who comes from this side of
northern India will understand it. The Hindi people wanted to translate * faujone »
into something else. ‘“ Qabza ’ they said they did not understand at all. Now, is
it fair ? Can Mr. Sapru give me another word for it which they will understand %

THE HoNOURABLE Mx. P. N. SAPRU : I anralways for simple language.

. Tur HovouraBLE Sie SULTAN AHMED : Now, Sir, I will read the decision
of the Government of India : — : ‘

*‘ There should not be separate Urdu and Hindi broadcasts of news, news commentaries and
agnouncements, the language used being of the gjmplest variety, which is understood by the vast
miajority of the listeners iny Hindustani-epeaking areas *°.

. . . .
Can there be any reasonsable objection to this ?

The next is : — .

‘ Where there is no appropriate ‘Hindustani word, and a foreign word has to be impcrted
the basis of selection from an iridigenous language, Persian, Arabic or English should be the
widest intelligibility of that word in Hh}dustani-apeaking areas "',

Can there be any objection to this ?

‘“ Whenever foreign words are used, their deflections should conform to th; grammar, not
of the language from which they are taken, but of the grammar of Hindustani (e.g., if the word
¢ dtation ’ were taken from English-and adopted by Hindustani, the plural forrg should be * sta-
tionon ’ and not ‘ stations ’; similarly, ¢ qaida ’ and ‘ qaide ' and not * qaida '’ and ‘ gawaid ’)".

These I have taken bodily from the recommendations of Pandit Sampuranand.
He said : — , - .

“ No word should be deliberately rejected merely on the ground that there is another word
which expréuses the same meaning. This should, however, be subject to the general principles
that the more widely understood worde are to be preferred ™. o
As regards pronouncement (about which something has been said)

““ (@) the more current form of pronounciation should be preferred to the purist
jiterary and etymological form ; . s '

() the name of & persoy, should, as far as possible, be pronpunced as he pro-
nounces it -himself. >’ ) '

A name was given to us, I think by the Honourable the Mover of the Resolution,
that of Sir Jagdish Prasad. He wanted us to pronounce his name as ‘“ Prasaed *’.
I refuse to do so. The corroot pronunriationis Pershad gnd it would be wrong on
my part to change and twist it so that it will become something which he himself
does not know, ) . ' B

“ (c) for Pamos’of places, rivers, etc., the most widely current form should

]!Eﬁm ped®”. . .
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1t is difficult for me to understand the criticism or objection to these. If it is
suggested that these will not be in practice adopted by All-India Radio I can under-
stand the objection and it is up to me to see that the decision of the Government of
India is implemented by the Department ; but it will take a little time before you can
come and tell me that the decision that I had arrived at was not implemented by the
Government of India. But to say that the principle is wrong, I submit, is not
fair. After all, I am not creating a language. It is not my job todoit. Itis not
the job of any Department of the Government of India to be a partisan’ but it is the
job of All-India Radio to see that the Listeners understand and follow the bulletins,
news talks, commentaries which are issued from there. That is their job. It cer-
tainly is entrusted to me and I must see that the vast majority follow the pro-
gramme. If I had tointroduce the two languages separately the Tesult would be this
Whatever may be said by the Honourable the. Mover or by the Honourable
Mr. Sapru once this partition takes place it.will be a real partition. Neither Hindi
would be understood by us nor would Urdu be understood by us.

Sir, some time back I had togead a leading article in an Urdu newspaper and the
heading was ‘* Sir Sultan Ahmed ”. I read it through and through and really T
could not follow whether it was complimentary to me or otherwise because it was
couched in a language which was very literary, very, very literary perhaps. . New
words had been used and more new words had been added which I could not under-
stand, and I claim that if there is any Province in the whole of India where the
language used is the popular language understood by the general masses of the people
in this country i{gs Bihar. I do not use either high-flown Sanskritized Hindi or high-
ly Arabicized, Persianized Urdu. In fact, I am sometimes laughed at by my
friends in Lucknow and Delhi-but my claim is that I speak the language which is
generally understood by the people of this country. Now one can understand
your objection as regards ‘“ janub ”’, ‘“ shimal ”, *“ mashriq ”’ and * maghrib ’. When™
I started looking into this question I felt that there was a vast majority of the listeners
who could not follow these words and therefore I ordered that the simple words
‘ dakkhan ”’, ‘‘ uttar ”’, *“ poorab ”’ and ‘‘ pachham ’’ should be used. I wag taken
to task for this by some of my Muslim friends and editors of certain papers. They
said that the word ‘“dakkhan ” is not understood by the people of the Punjab or the
people of Delhi. Fortunately I know something absut my own language and I
told them that I did not agree, as I knew thaf people in tRis country, & vast majority
of them, understood these words, that is those people who live in these areas and
I could quote from the biggest poet of Delhi that the people in the East were called
‘“ Poorabi ”’ and then the question was finished. - - - ‘

1

L}

Now, Sir, it cannot be said that I have not tried to simplify the language. I
want the language to be one which will be understood not by the masses in the
sense of weavers or servants but by-the man in the street, that is that it sheuld
not be necessary for any one of us to consult a dictionary to understand the language
of All-India Radio. I therefore submit to you both on the ground which may be
called national ground ‘that there should be as far as possible one comihon languagd “
for the whole of the country and also mainly because I want that the majority of
my listeners should understand the language which is broadcast from Delhi and
I sltggest that it would be a tragedy if All-India Radio tried to ercourage the bifur-
cation which was suggested in the Motion. I must, as the head of the Department,
‘tell‘the House that if this recommendation is accepted by the House they must be
prepared for two factors. One is this. The time for the news broadcast is 20
minutes. So far as the Hindustani broadcast is concerned if you want to divide
it into half and half either you*have to give 40 minutes for broadcasts or you must
reduce other items. The second necessary result would be that you will have to
augment the staff which will, according to our calculations, cost us about a lakh
of rupees recurring and non-recurring but this question of cost is a very minor con-
sideration if it is in the interest of India that the bifurcation should be done. We
are already spending quite a lot s it is our aim that this Department may. be eons
‘sidered as one of the biggest orggnisations in the world.

Sir, I appeal to my Honourable friend the Mover of the Resolution that the
suggestion that is implied in this Resolution is one which should not be pressed.
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" Let us rise superior to the occasion. You ask us to rise superior to the occasion.
Please do it yourselves. A

Sir, the other day I had a very important visitor to the All-India’ Radio—
Lord Reith, who was the Chairman.of the B. B. C. in London and who is one of
the biggest men in the radio world. He went to All-India Radio without notice
to me or to the Secretary, and he came while I was in the Assembly and called on
me, I came over, and he told me ! ‘‘ After having had three hours  experience
in your All-India Radio, let me tell you that I congratulate you upon the résults
that you have achievéd. It is the finest broadcasting station in the world ”. And
this was after putting questions to all the different executive officers of All-India,
Radio. It may bealso of some interest to the House to know that at the Radio!
Conference which has just been held in London and which finished its work perhaps’
yesterday, the delegates from all over the world selected as their Chairman of the
morning plenary session of the Conference the Chairman of the B. B. C. and for
the  afternoon session every day they selected the Director General of All-India
®Radio, Mr. Bokhari. This is an institution of whith I am proud. This is an, insti-
tution of which you should be proud, and I do not want this to be a ball to be kicked
about by political parties either this side or that side. It,is a national institution.
It will add glory to all that India has been doing during the last few years. I submit,
Sir, that if such petty oconsiderations were allowed to come into play so far as the
activities of All-India Radio are concerned, I am afraid the place which
All-India Radio finds at present in the radio world will go down, and it will be all
to the discredit of India. I do appeal to my Honourable friend ®ot to press this
Resolution. '

*TaE HoNOURABLE SaryEp MOHAMED PADSHAH Sanrs BAEADUR (Madras:
Muhammadan) : Idid notintend to intervene in the debate, but if I do so at all
at this stage, it is only for the purpose of requesting the Honourable Sir Sultan
Ahmed not to yield easily to agitation. My gomplaint has been, and to that com-

laint I gave utterance in my speech on the occasion of the debate on the General

udget, that the compromise which Sir Sultan Ahmed was able to achieve was .
achieved at very great cost to and very serious disadvantage of Urdu. He
has, in my opinion, conceded teo much to the protagonists of Hindi. That is the
feeling among all the Urflu-speaking people in the country. Sir Sultan Ahmed,
who is himself & very eminent scholar of Urdu and who has vast knowledge of the
conditions in the whole of India, kmows that if there is any language which is entitled
to be regarded as the common language of India it is Urdu. And he knows also
that outside India, in foreign countries, in England, in France, in Egypt, every-
where else, if people try to display their knowledge of an Indian language, they
simply reproduce words from Urdu as it is spoken in India.

Sir, this controversy about two languages began only when the differences
between the various sections in-the country as regards their political rights became
. more pronounced. But, Sir, I would take the House bacﬂ to those days when
these political diffecences had not become so pronounced and language had not been
pitched upon as one of the instruments by which to assert the respective rights of
the various sectians. The Encyclopaedia Britannica contains a note on the stgtus
of Urdu. On page 5§76 of Volume 11, you find the following passage :—
¢ Although Urdu chiefly represents Muslim culture, its uso is by no means confined to

‘Muslims. Not only is the most tpopu]a.r Urdu novelist a Hindu, but the statistics of the verna-
‘cular press show that this form of the language is widely used by Hindus .

Mz. CHAIRMAN (the Honourable Mr. M.N. Dala]): Is it necessary to go into such
great detail at this stage of the debate ¢ The Honourable Member should confine
himself to general remarks. : * .

TeE HONOURABLE SatyEp MOHAMED PADSHAH Samis BaHADUR: I
will read only a short extract. I am just pointing out that Urdu as spoken in the
comtry is a language common to all sectipns of the people, parring those :
‘who speak the vernaculars prevalent in the diffgrent areas. As a matter of fact
in the Province from which I come Urdu is not the common language. They have-

M * Not corrected by the Honourable Member.
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a logion of languagoes there : there is Malayalam, Kanarese, Telugu and Tamil. When
‘an attempt was made to impose Hindustani as the compulsory language while the-
. Congress wus in power in my Province, there was & huge agitation. There used
to be public meetings' at the boach and thousands of pcoplo used fo gather there
and voice their protest against tho introduction of Hindustani as the common lan. |
guage for the whole Province. Scholars and people of great reputation and great
leaders opposed the move. So, my submission is this. I will road a little extract
from this book and close this part of my argument :— :

“ High Hindi has scatcely adapted itself to' modern requirements with the .thcroughness *
displayed by Urdu. Tt is tuught in tise sthools where the population is mainly Iindu, and bodks
of science havo been written in it with a terminolegy borrowed from  Sanekrit.  Dut Sanskrit’
is far removed from the duily life of the poople, and most-works in“this style are read only by
Pandits, the great bull: of them dcaling with religion, plilcsopby and tlio ancient liternture,
‘There are g fair number of Hindi and Hindi~Urdu jcurnals ; but many of them are exclusively
{Jeligio'\'m in character, and ecveral, Though written in Dcvanagari, employ a languege akin to

rdu. )

. 'Therefore, Sir, I say that the common medium of social intereourse in this counfry .
" i8 Urdu. The job of broadecasting that All-India Radio, is doing is not to carry
on propaganda for tho ono or.the other. All thet the radio has got to do when it pur-
~eys news i to convey the newsin the languago which is intelligible to the majority -
of ¢ho people in the country. My Honguiuble friend the-Movor of the Resolutior
is welcome to try and encourage Hindi if that is the sucred language of the Hindus,
and Muslims will be: perfectly justified in'encouraging Arabic which is their own
sacrcd language. But in my opinion nobody has any right to force their own
language upon All-India Radio whoso job it is only to pyrvey news in.the language
which is understood by most of tho poople in the country.
. Tee HoNouRABLE MR. (3. S. MOTILAL : -Sir, I have listened carefully to
the speeches delivered for and against my Resolution and I.shall deal with them in
the order in which they were delivered. My Honourable friend Rai Bahadur Shri
Narain Mahtha was the first speaker. . (An Honourable Member : *“ Sri Narain”.)
He has never pronounced his own name and therefore I "can only say  Shri
' Narain ”. Tam not going to follow the bad example of All-India Radio in
pronouncing his name incorrectly. I think he does it correctly but evenif he did
it incorrectle, I shall not follow the bad examplo of All-India Radio. What he said
must be taken to heart. It is no use evading the issue lightly as Government
have tried to do. The next speaker was,my Honourablo friend Mr. Hossain
Imam. He was happy that I moved the Resolution. Ho was also unhappy
that I moved it. Ho said, “ It will confirm that there aro two nations if there
are two languages . Tho * nations” do not depend” necessarily upon’
languages. Do we not know the solidarity of a nation like Switzerland where
_there are #hreo distinct languages,  German, Italian and Fronch 1 And
yot they are a solid nation. If different languages wero any -critorion of nation-
hood, then India must be divided at least into ten nations. I hope oven Govern-
ment would not push their argument to that extent. However, that argument
was not used by my Honourable friend Sir Sultan Ahmed and I shall not say that
it was his idea or that Government wauld go to that length. Another argument
used by my Honeurable friond Mr. Hogsain Imam was that tho cincmas are -using
Urdu.  Has he not'experience of cinemas? I know that wome cinema  prc:lucers
are using the Utdu language, and some are using ‘the Hindi language and if the
Government of India were producing ‘cinema pictures then it would be porsible
for them—— . . . . )

Tae HoNouraBLE MR. HOSSAIN IMAM : They do also” produce some
Information Films of India. v . '

Tae HoNourasLE Sik SULTAN AHMED: Not cinemag; films.

Tae HoNouraBLE MR..G. S\ MOTILAL: Government are not producing
pictures. These informations films are a very minor matter. If they were produg-
ing pictures they would have to adopt a policy different fropy that of All-India
Radio. They will'only produce such as wilLappeal to all sections of the people. In
Bombay, I know that when an Urdu picture comes, those who like togo to a good
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Urdu-picture like the one that came some time; back—I forget ite name—would
like to go and see it.” Thoese who do not. understand Urdu would not 'go to ‘that
“picture. There is thorefore this to be remembered. I know what is in the mind
of my Honourable friend Mr. Hossain' Imam.

Another thing which he said is that 90 per cent. of the people do not under.
stand Urdu or Hindi. I know that in rural parts of the north, they do not know -
‘Urdu or Hindi, That is a fact. The language which they speak—-l think Sir
‘Sultan Ahmed will bear me out~—is not Urdu. It is not also the Hindustani of
All.India Radio. It is only for a emall section that All-India  Radio caters.
When we are dissatisfied, Government have no justification for saying tha.t it s
ghe language of 90.per cent. of the people.

My Honourable friend Si Jogendra Smgh said that yesterday we were making
a persent of unity and today we are talking in a different. languagé Bir Govern-
ment Benches usually tend to exaggeratc our dlﬁerances. ‘Yhere there is umty
“they seek differences.

My Honourable friend sitting on my left started, went round and round, and
in the end came to the same proposition that | advanced. He said, * I have no
objection to Hindi being on& of the languages. Let there be- ‘Hindi broadecasts if
the Hindus want ~them. Let there be Urdu broadcasts if the Mussalmahs want
them . If you deny Hindi. ther. you have to deny also Urdu to those who want'
broadcasts dq these- languaz2s. 1)o not deny them. Do not' take that position.
Thore i a great deal of umt
. THE Houovmm Mgr. HOSSAIN IMAM: May I-just- s:.y aword ? I snggeat-
od different stations for these, not that we be robbed -of Hindustani.

‘Tur HoNoumrabLE Mn. G. S. MOTILAL: He suggested different sta,tnqns
What other stations ? These are the stations. Delhi being the capital of the Go-
vernment of India, all the news is controlled from .-Delhi bemg a central plage, it -
should have a Hindi programme.: There should be Hindi programmes. from other
stdtions as well.  After the war, there will be more.development, and you may have
other Hindi stations. The difference botween' the Honourable Mr. Hossain
Tmam and myself is now very small. - I hope my Honourable friend SII' Jogendrs
Singh: will not be unhappy about it. ’

Then; Sir, Hopourable Sir Sultan Ahmed raised certam points about Peshawar. .
I say, Sir, thrre are ¢ large number of Hindus served by the Peshawar station.

Tax HonaurasLz Ste SULTAN AHMED : Hindi is not the la.nguage of
the Hindu., .
THE H.ONOUBABLE Mn G S. MOTILAL : Hmd\ is the language of the Hindu

now.
- Then we-come to Lahoro. I say, Sir, that in the Punjab there is a very largh

aumber of peopls whose language i3 Ifnd.l At one time it was not. It was Urdu,
This book deals with it. C ¢
Tue H()I\OURABLE Sr SULT AN AHMFD When was lt‘pubhshed !
_ Tue HoXOURABLE Mr. G. 5. MOTILAL: Rofore the contro&orsy .
" Tap HoXOURABLE SIR SDLTAN AHMED : How ma.ny years a.go'

AN HONOUBABLE anmn 50 years ago.
Tue HoxovrasLz G. §. MOTILAL :- All languages cha.nge. La.ngua.ge is
not static. Langu@ges change with time.
. I'ne HoXNoURABLE S:k MAHOMED USMAN Like politics..
Tue HoNoURABLE Mr. G. 8. MOTILAL :; Yes, like politios and like our fri
tl;ere -Lamguage is not a static thmg lee polxtxcs, it also adva.noec and. will*”
a vance ~

Then, what about t,ha proportion ? 1 hnve said ‘‘ dne proportlon That
wnu require Goyégament to sit down and consider what is due proportion, and <onsult
tha people who are lvstcm,rs and who have got radios. These.are the persons to
help yvou and gu'e you a correct .ldea. “Sir Sultan Ahmed said he called in & number.
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of people—he had a committee of some very .important people—who discubséd’
this question. The question was about the radio language. 1 am not it
-all denying Urdu its place. Let us not take shelter behind this committee of that
committee. Was the Committee agreed ? Were there no differérices in the Com-
mittee ?  Was the. Committee quite satisfied ? These questions must be answerpc}
I am glad that he called an ad hoc committee. Did it consider this suggestion that
there should be two broadcagts ?

Tre HoNouraBLE Stk SULTAN AHMED : It should not be.

THE HONOURABLE MR. G. S. MOTILAL : He then referred 'to Mahatma
Gandhi’s statement. I think some lawyers are used to refer only to portions gf
a statement. I have seen them doing that. I am not in that habit, I have got
a cutting from that statement and there Mahatma Gandhi has said this :— -

“ We wish that Hindi and Urdu may continue toflow like the Ganges and the Jumna®.
" The two languages have to flow and when these two languages——

THE HONOURABLE Sm SULTAN AHMED : When they meet they beeome
Hindustani.

THE HONOURABLE MB G. 8. MOTILAL _ It is not for the Government orany
institution to provide a language of their own They have not yet come to that
.stage. By all means have a common language. Even when you have a com n
language, Hindi and Urdu-will be there. It is no use ignoring the realities of t|
situation, because those who like Hindi will like to take words from the I-Imdi
literature. (An Honourahle Member : * In what language is instruction given?”)
At one time the position was that in Northern India a lot more people spoke Urdu"
and knew Urdu than they do now. Some statistics were collected. In 1891 there
were as many as 67 per cent.subscribers of journals published in the Urdu language
and 31 per cent. only in Hindi. In 1936 the position was reversed. Urdu had
only 36 per cent. subscribers and Hindi 64 per cent. Then, Sir, according to the
figures collected by My. V. N. Tiwari of the Servants of India Society (4n Honour-
able Member : ‘‘ He has resigned ”’). The number of books published also simi-
larly in Urdu between }880 and 1890 was 61 per cent. and that of Hindi books was
then 38 per cent. In 1935-36 the proportion was 10 percent. Urdu gnd 81
per cent. Hindi. The number of vernacular examinations is not 'irrelevant but
I shall not here refer to those figures. You cater for a certain section of the people
and you have got to give them satisfaction. The poligy, even if it had the approval
of that committee, requires revision and . modification.

Sir Sultan Ahmed first put this problem at a high pltch and then he himself
came down to the use of the werds * petty considerations ”’. 1 protest against
this sort of expression, It is not petty consideration ; it is a mat&er of high oon-
gideration and I thought he would rise to appreciate it, because I want Urdu as well -
as Hindi. You cannot force a language upon any body, not even All-India Radio-
What All-India Radio is now doing is to force Urdu, and mutilated Hindi down
into the oars of the listeners and that will kave to be discontinued. The mort satis-
factory manner of discontinuing it is by adopting the resolution whlch I have pro-

sed.
POy Mr. CHAIRMAN (the Honourable Mr. M. N. Dalal) : Resolution moved—
- * Thig Council recommends to the Governor General in Council that frem Delhi, Lucknow.
Lahara and Peshawar nows as well as. other items be daily broadcast in Hindi also—which
should be allctted due proportion of time at all these stations.”
Question put and Motion negatived.
A

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.
- Tug HoxouvraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muhammadan):
«+, Chairman, Government has agneed to permit me to move my Resolution on the
next official da.y
Tur HoNourABLE S8 MAHOMED USMAN (Leader of th House) : Govem-
ment have no objectiore.
Tae HoNouraBLe Mr. HOSSAIN IMAM : Thercfore I am only moving the

Bill. Sir, I move :—
" * % That the Bill further to amend the Codo of Criminal Procedure, 1898, fir certain purposes
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« This is a very simple Bil land I do not think I will be justified in inflicting a
-apeeoh on the House at this time. This Bill is self-evident from the Statement of
Objects and Reasons and requires no speech. I hope the House will pass it,

. The Motion was adopted.

Me. CHATRMAN (the Honourable Mr. M. N. Dalal) : AThe question is :
That clause 2 stamd part of the bill.

Tre HonNouraBLE StB DAVID DEVADOSS (Nominated Non:official) : Sir,
‘there secms to be an omission. The second amendment referred to in the third
. paragraph of the Statement of Objects and Reasons is omitted in the Bill—presu-

mably by the Select Committee for some reason or other. The Sta.tement of Objects
md Reagons mentioas it but ‘not the Bill.

* Tug HoNouraBLE Me. HOSSAIN IMAM : That has been deleted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
- Gl&use 1 was added to the Bill.
The Title and Preamble were added to the Bill.
Tae HONOURABLE MR. HOSSAINIMAM : Sir, I move :—

“ That the Bill further to amend the Code of Criminal Proocedure,.1898, fm sortain purpoges
&a passed by the Legislative Assembly, be paesed.”

The Mot.xon was adopted..

The Council the'l ad;ourned till Eleven of the Clock on Tueiday, the 27th
l\..a.rch 1945





